National Company Law Tribunal

Block No.3, 1st floor, C.G.O. Complex, Lodhi Road, New Delhi-110003

Weekly Registry Defect List Dated 20.07.2026 to 31.07.2026

PETITIONS (IBC)" and (Companies Act)"

This is for information of all concerned that the following defect list is being published to facilitate the applicants and authorized representatives who may not have received the defect sheet/memo electronically due to technical
reasons or non-delivery. Parties whose case details appears in the list are advised to review the notified defects and take appropriate steps for rectification within the prescribed time.

**For any assistance, kindly contact: Deputy Registrar — Ms. Megha Sharma Email ID:(dr1-nclt@nclt.gov.in)

**Help Desk Number:** 011-24363846

Date of Filling/

S no. . Dairy number Case Title Scrutiny date Defects marked/ Objections
Refilling
1 17-07-2026 710102059452026 EVOLVING INTERNATIONAL |20-07-2026 **No. of Objections:** 1. The case tvpe is incorrectlv mentioned in both the PDF and the online portal. Kindlv correct the case
2 20-07-2026 710102060372026 EVOLVING INTERNATIONAL |20-07-2026 1. The case tvpe is incorrectlv mentioned in the PDF and online portal. Kindlv correct the case tvpe to Companv Appeal
1. There is a section mismatch. In the soft copy, Section 424 has been mentioned, whereas Rule 11 has been selected in the Basic
BHUSHAN POWER AND Details. Please ensure that the correct section is selected and that the section details are consistent in the online portal and the

. STEEL LIMITED VS SERIOUS PDF.
3 20-07-2026 710102060432026 FRAUD INVESTIGATION 21-07-2026 :

OFFICE ON BEHALF OF

UNION OF INDIA
**No. of Objections:** 1. The signature with the endorsement **" True Copy"** is missing on every page of the annexures.

Gi i . 2, i i : 26, 28, 29, 30, 36, 50, 54, 58, 70, - Ki

BHUSHAN POWER AND I\md'ly rectify the same. 2. OCR is missing on the followtng pages in t!l.e PDF: 26, 28, 29, 30, 36, 50, 54, 58, 70, and 71 Ku}dly
provide a properly OCR-processed PDF. 3. **STK-7** is not clear. Kindly attach a typed copy of the same. 4. The following

PURRL L NSEL Y VS SERACHDY ages are not properly readable in the PDF: 26, 27, 40, 41 to 47, and 78 to 80. Kindly upload clear and legible copies. 5. Kindl

4 20-07-2026 710102060882026 FRAUD INVESTIGATION 22-07-2026 peg DFOREVY Tens b ' ey Dy
correct the page alignment in the PDF for pages: 31, 33, 35, 37, 39, 40, and 41 to 47. 6. Kindly serve a copy of the

OFFICE ON BEHALF OF S5 &

UNION OF INDIA petition/documents upon the **Income Tax Department of Delhi** at
**|delhi.dcit.judicial.hc@incometax.gov.in|(mailto:delhi.dcit.judicial. hc@incometax.gov.in)** and file the proof of service
accordingly.

**No. of Objections:** 1. Bookmarking is mandatory along with proper pagination. Kindly provide proper bookmarking
throughout the PDF. 2. Kindly merge all the documents into a single PDF along with a proper Master Index. 3. The date is
missing on the Index, the last page of the List of Dates, and the Memo of Parties. Kindly rectify the defect. 4. Counsel's signature
is missing on the Index, the last page of the List of Dates, the Memo of Parties, and the last page of the Petition. Kindly ensure
that all required signatures are affixed. 5. Signatures are missing on the Application/Petition. Kindly ensure that all required

GAURAYV JAIN VS MS pages are duly signed. 6. Pagination is ing in the PDF. Kindly paginate the entire document properly. 7. The Affidavit is

COPPERLITE METALS incomplete, as the date and Notary attestation are missing. Kindly file a complete and duly notarized Affidavit. 8. The "True

5 20-07-2026 710102060412026 LIMITED FORMERLY 20-07-2026 Copy" endorsement and signature are mandatory on every page of the annexures. Kindly comply. 9. According to the PDF, pages

KNOWN AS MS COPPERLITE
METALS PVT LTD

**53, 55, 56, and 59 to 63** are cut on the right side. Kindly upload clear and complete copies of these pages. 10. The

Vakalatn is incomplete. The **25 Advocate Welfare Fund Stamp, 33 Court Fee Stamp, date, and sig es** are 2
Kindly affix the required stamps, mention the date, obtain the necessary signatures, and re-upload the corrected Vakalatnama.
11. Kindly provide a duly certified English translation of pages **127 to 131, 133 to 137, 141, 165, and 166**. 12. Page **140** is
not clear. Kindly upload a legible typed copy. 13. Kindly correct the alignment of pages **163, 183, and 197** in the PDF. 14.
The **Memorandum of Association (MOA)** and **Articles of Association (AOA)** are missing. Kindy upload the same. 15.

Kindly provide an updated Master Index with proper pagination.
)
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ANIL PRASAD VS OCIO

1. bookmarking and index mandatory along with pagination. 2. require master index and volume wise index in all PDF. 3.
Alignment of pages are wrong kindly correct the alignment of all PDF pages. 4. pagination missed on all volumes and in index in
PDF. 5. kindly update the counsel details in master index and index, memo of parties 6. kindly add the all respondent details in
online portal as per mention in memo of parties, last page of petition 7. OCR missed in all PDF. 8. Sign missed on every page of

6 24-07-2026 710102062092026 TOURS PRIVATE LIMITED 27-07-2026 petition 9. True copy sign missed on Annexures. 10. According to the PDF pagination page no 69 and 70, 88 to 109, 144, 145 vol 2
page 62 to 107, 128, 129 and vol 3 pages are 60 to 102, 128 to 129 are not readable kindly upload the type copy. 11. Remove
Double pagination page no 141 to 142. 12. One Rs court fee missed on vakalatanama and kindly paste the twenty five Rs. welfare
ticket paste on blank space of vaklatanama 13 kindly translate the pages in volume 1 69 to 70, 108, 110, 116, Volume 2 pages are
125, 130, volume 3 pages are 108, 110, 116 125 according to PDF pagination From Hindi to English
1. &amp;amp;quot;1. The case type is incorrectly mentioned in the online portal. Kindly correct the case type to **CP(CAA)**
PRAGITI INTERNET wherever it appears in the online portal re-upload the corrected documents. 2. Remove the duplicate pagination on pages
TECHNOLOGIES PRIVATE #%169—189%* and **191-210%* in the PDF. 3. Kindly update the missing pagination on page **105** in the PDF 4. OCR is
7 23-07-2026 710102061782026 LIMITED VS REGISTRAR OF |21-07-2026 missing on pages 93, 103, 105, 119, 120, 134, 135, 146, 153, 155, and 160 of the PDF. &amp;amp;quot;
COMPANIES NCT OF DELHI
No. of Objections: 1.Kindly merge all documents into a single PDF along with the Index and proper pagination. 2.The Synopsis
and the List of Dates are missing from the PDF. Kindly attach the same. 3.Bookmarking is incomplete and pagination is missing.
Kindly ensure that proper bookmarking with page numbering is provided. 4.As per the Index, Page No. A is missing from the
NOVOPRESS INDIA PRIVATE PDF. Kindly update the Index to correspond with the PDF or upload the missing page, as applicable. 5.Page Nos. 27, 30, 47 and
8 27-07-2026 710102062562026 LIMITED VS REGISTRAR OF |28-07-2026 50 are in Dutch. Kindly provide typed English translated copies of these pages with proper pagination and mention the same in
COMPNAIES the Index. 6.Page Nos. 85 to 91, 95, 96, 99 and 100 are not readable. Kindly attach typed and legible copies of these pages with
proper pagination and mention the same in the Index. 7.The 225 Welfare Fund Stamp is missing on the Vakalatnama in the PDF.
Kindly affix the requisite Welfare Fund Stamp and refile. 8. The Master Data is missing from the PDF. Kindly attach the same
and re-upload the corrected PDF.
No. of Objections: 1.The date is missing on the Master Index, the Index in all volumes, the Synopsis and the Memo of Parties.
Kindly mention the date wherever applicable. 2.The Petitioner and Respondent details do not match the particulars mentioned in
the Memo of Parties. Kindly ensure that the details are consistent throughout the petition and the Online Portal, wherever
NOVOPRESS INDIA PRIVATE applic.able. 3.The Income Ta.x Dc?ar.tmcnt ha§ not bc.cn included in the R d ! ‘ list in t}:c 't‘ ”of Par.ties. Kindly add the
9 28-07-2026 710102062922026 LIMITED VS REGISTRAR OF |28-07-2026 same in the P‘!)F 4.The a'|')phcant s 5|gna.ture. |s. required on every pag'e‘ of the petmon'/'appllcalnon."I\dey sign all pages and
COMPNAIES refile. 5.The "True Copy" endorsement is missing on the annexures. Kindly affix the True Copy" endorsement on all annexure
pages. 6.Page Nos. 51, 186 to 188 and 248 are in Hindi. Kindly provide English translated copies of the said pages in the PDF.
7.The date is missing on the Vakalatnama. Kindly mention the date and re-upload the corrected PDF. 8.Kindly affix the Welfare
Fund Stamp and the Court Fee on the blank space of the Vakalatnama and not over the contents of the document. 9.Page No. 260
is not readable. Kindly upload a clear and legible copy of the page.
IVP LTD VS CHANDRANCHAL 1. **No. of Objections** 1. The **Date of Default** is missing in **Part IV of Form 5**. Kindly mention the same. 2. The
10 25-07-2026 710102062332026 BK INDUSTRIES PRIVATE 22-07-2026 **Reply to the Demand Notice** is missing. Alternatively, kindly attach the certificate under **Section 9(3)(b) of the Insolvency
LIMITED and Bankruptcy Code, 2016**. 3. **Form 5** is not included in the soft copy. Kindly include **Form 5** in the PDF, wherever
applicable. 4. The **Brief Synopsis** is missing. Kindly include the same in the PDF.
:E?};J‘?IYZEAP;T:_?ELI:;ITED 1. **No. of Objections** 1. The **Date of Default** is missing in **Part IV of Form 5**. Kindly mention the same. 2. The
11 27-07-2026 710102062542026 & 21-07-2026 **Reply to the Demand Notice** is missing. Alternatively, kindly attach the certificate under **Section 9(3)(b) of the Insolvency
VS KUBE AUTOTECH ) A R P " . . . o e
PRIVATE LIMITED and Bankruptcy Code, 2016**. 3. **Form § ’ is no_t included in the soft co.py. Kindly include **Form 5** in the PDF, wherever
applicable. 4. The **Brief Synopsis** is missing. Kindly include the same in the PDF.
1.Please note that the case type in online portal is Company petition however you have filed an application. Kindly file under IA.
GOPAL SINGHAL VS KUBE 2.Further you may take section 60(5) in the online portal and pdf. 3. Kindly note that there is no bookmarking with pagination. 4.
12 29-07-2026 710102063652026 AUTOTECH PRIVATE 30-07-2026 kindly ensure that the annexures are duly signed and stamped with "True Copy". 5. Kindly note that Rs 25 court fees is missing
LIMITED on the Vakaltnama. 6. Kindly note that English translated copies are required of all the pages which are in Hindi Kindly refile
after rectifying the above.
**No. of Objections** 1. Kindly upload English translated copies of the following Marathi pages: **104, 105, 106, and 115**.
While uploading the English translated copies, kindly mention the corresponding Marathi page numbers. 2. **Page no. 123** is
IIFL MANAGEMENT not clear. Kindly upload a clear and legible copy. 3. The following pages are cut and are not clear. Kindly upload clear and
SERVICES LIMITED VS legible copies of: * **Pages 556 to 589** * **Pages 590 to 592%% * **Pages 604 to 610** * **Pages 619 to 644** * **Pages 658 to
- Nl T16102063953036 ANTARCTICA PROPERTIES el 664** 4. **Form B** is missing. 5. **IRP Certificate** is missing. 6. **Form 2** is missing. 7. OCR is required on **every

COMPANY LIMITED

page** of the PDF. 8. In the **Vakalatnama**, kindly mention the **Company Petition (IB) No. ___/2026**. The same case
number should also be mentioned in the **Index** and on **page nos. 13 and 58**. 9. **Page no. 57** is mis§ing from the soft

copy. 4 W
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SUDHIR KANSAL VS

**No. of Objections** 1. **Page nos. 268 and 269** are not readable. Kindly upload clear and legible copies of these pages. 2.
Kindly remove the **double pagination** from **page nos. 494 to 500** in the PDF. 3. Kindly upload **English translated

14 28-07-2026 710102063122026 KOHINOOR SEED FIELDS 30-07-2026 copies** of **page nos. 497 to 504** (Punjabi pages). While uploading the English translated copies, kindly mention the
INDIA PRIVATE LIMITED corresponding Punjabi page numbers. 4. OCR is missing on **page nos. 285 to 310, 449, 450, and 494 to 497**, Kindly ensure
that OCR is applied to these pages in the PDF.
**No. of Objections** 1.Kindly mention National company Law Tribunal on the top of Page 1. 2. Kindly add the **Petitioner's
SUDHIR KANSAL VS name** in the online portal as mentioned in the **Memo of Parties**. One name has been mentioned twice. Kindly ensure all the
names of the parties is mentioned in online portal as per the memo of parties in the pdf. 3. **True Copy** endorsement is
15 G L T40102063362026 :;?)T;N&?s:fs?,lf\;?;gg Ap¥I-Ias missing on the **Annexures**. 4. Kindly upload **English translated copies** of **page nos. 83 to 147** (Hindi pages). While
uploading the English translated copies, kindly mention the corresponding Hindi page numbers. 5. Kindly correct the alignment
of **page nos. 39, 40, 41, 52, 56, 68, and 148** in the PDF.
MR GAJENDER SHARMA VS **No. of Objections** 1. An application under **Rule 11** has been attached on **page no. 291**. Kindly file this application
16 29-07-2026 710102063552026 KRISHNA REALTY PRIVATE |30-07-2026 separately or provide an explanation as to why it has been annexed with the present application. 2. **Page nos. 118, 119, 130, 150,
LIMITED 157, and 160** are not clear. Kindly upload clear and legible copies of these pages.
17 31-07-2026 710102064112026 RAVIEBUMATJAIN ¥5.DM1 31-07-2026 You have filed IA under petition. The main petition number is of Allahabad Bench therefore New Delhi is wrongﬁ'urisdiction.

FINANCE PVT LTD

s

7 Srishti B

Deputy Registrar, NCLT New Delhi
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National Company Law Tribunal

Block No.3, 1Ist floor, C.G.0. Complex, Lodhi Road, New Delhi-110003

Weekly Registry Defect List Dated 20.07.2026 to 31.07.2026

Interlocutory Application (IBC)" and (Companies Act)"

This is for information of all concerned that the following defect list is being published to facilitate the applicants and authorized representatives who may not have received the defect sheet/memo electronically due to
technical reasons or non-delivery. Parties whose case details appears in the list are advised to review the notified defects and take appropriate steps for rectification within the prescribed time.

**For any assistance, kindly contact: Deputy Registrar — Ms. Megha Sharma Email ID:(drl1-nclt@nclt.gov.in)

**Help Desk Number:** 011-24363846

S no. Date of Filling/ Refilling [Dairy number Case Title Scrutiny date

Defects marked/ Objections

1 04-06-2026 710102045682026 ABILITIES INDIA PISTONS |21-07-2026
AND RINGS LIMITED VS

1. **No. of Objections:** 1. OCR is required on every page of the PDF. 2. Volume 11 annexures are not signed
with “True Copy”. Kindly affix the True Copy signature on all annexure pages in Volume 11. 3. Annexure A-3
is not bookmarked and paginated. Kindly provide proper bookmarking along with page numbering. 4. Page No.
2214 is in the wrong alignment in the PDF. Kindly upload the page in the correct alignment.

2 07-07-2026 710102054022026 CS VEKAS KUMAR GARG  (20-07-2026 1. **No. of Objections:** **Double pagination** is appearing in the PDF. Kindly rectify the same and upload
VS MS FLORAL REALCON the corrected PDF. page no 50 to 115 double pagination The same defect has been raised earlier however it has
PRIVATE LIMITED AND MR not been cured till now.
SANDEEP BATRA

3 08-07-2026 710102054442026 RAVI KOUL VS VARUN 20-07-2026 1. **No. of Objections:** 1. The Recall Order is missing. Kindly upload the same and re-upload the corrected
GOEL PDF. 2. There is a discrepancy in the number of Respondents. The PDF reflects **5 Respondents**, whereas

the online basic details reflect **7 Respondents**, Kindly remove the extra Respondent(s) from the online basic
details and ensure consistency with the PDF. Further, a duplicate entry of **Mr. Varun Goel** is appearing in
the Respondents&#039; list on the online portal. Kindly rectify the same. 3. There is a mismatch in the party
status. **Mr. Varun Goel** is shown as the Applicant in the Memo of Parties but is reflected as the
Respondent on the online portal. Kindly rectify the same.

9
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10-07-2026

710102054792026

V BALASUBRAMANIAN VS
ANSAL PROPERTIES AND
INFRASTRUCTURE
LIMITED

21-07-2026

1. **No. of Objections:** 1. The Recall Order is missing. Kindly upload the same and re-upload the corrected
PDF. 2. There is a discrepancy in the number of Respondents. The PDF reflects **5 Respondents**, whereas
the online basic details reflect **7 Respondents**. Kindly remove the extra Respondent(s) from the online basic
details and ensure consistency with the PDF. Further, a duplicate entry of **Mr. Varun Goel** is appearing in
the Respondents&#039; list on the online portal. Kindly rectify the same. 3. There is a mismatch in the party
status. **Mr. Varun Goel** is shown as the Applicant in the Memo of Parties but is reflected as the
Respondent on the online portal. Kindly rectify the same.

13-07-2026

710102055972026

YES BANK LIMITED VS
PRIYANKA MALHOTRA

22-07-2026

1. **No. of Objections** 1. The **&quot; True Copy&quot;** endorsement and signature are missing on the
Annexures. Kindly affix the **&quot; True Copy&quot;** endorsement along with the requisite signature on
all Annexures. 2. Signatures are missing on the **Index** and the **first page** of the application. 3. Kindly
remove the extra PDF uploaded with the filing. There are two documents attached with the name defect list
OCR. Kindly remove the same. You have to remove the defects in the main application and upload one
application and proof of service. 4. **I3 court fee** is missing in the **Vakalatnama**. Kindly affix the
requisite court fee. 5. Pagination is missing in the **hookmarks**. Kindly ensure that the PDF is properly
bookmarked with correct pagination. 6. The **Memo of Parties** is missing from the PDF. 7. OCR is
mandatory on all pages of the PDF. Kindly ensure that OCR is applied to every page.

15-07-2026

710102057382026

SURPREET SINGH SURI VS
INDUSIND BANK LTD

20-07-2026

1. **No. of Objections** 1. This is a restoration matter. 2. The case type is incorrect. Kindly select
**&quot;Restoration&quot;** as the case type in the online portal. 3. There are unnecessary spaces and
broken/cut words on pages **40 to 50, 53, 72 to 79, and 88 to 97**. Kindly correct the formatting and re-upload
the PDF. ( In the True Typed Copy, you have not specified the nature of the annexures or the corresponding
page bers. Kindly tion the type of copy and clearly indicate the annexures with their relevant page
numbers.) 4. Kindly merge all documents into a single PDF and re-upload. 5. Kindly attach a clear and legible
copy of the Vakalatnama.

15-07-2026

710102058042026

VINEET K CHAUDHARY VS
INDUSIND BANK LTD

20-07-2026

1. OCR is missing from Pages No. 24 to 40. Kindly ensure that OCR is applied to the said pages and re-upload
the corrected PDF.
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1. **No. of Objections** 1. The requisite fee under **Rule 15** is due. Kindly make the payment and upload

8 15-07-2026 710102058272026 RAJEEV RANJAN SINGH VS (22-07-2026
. INDUSIND BANK LTD proof of payment. 2. case type wrong.
9 14-07-2026 710102056632026 SUNIL MAGO VS BHAVE 21-07-2026 1. **No. of Objections** 1. The requisite fee under **Rule 15** is due. Kindly make the payment and upload
ELECTRIC VEHICLES proof of payment. 2. case type wrong.
PRIVATE LIMITED
10 17-07-2026 710102059362026 BRIJ GOPAL 21-07-2026 L. ***No. of Objections** 1. Section mismatched pdf and online portal Select same section in online portal
CONSTRUCTION COMPANY 60(5).
PRIVATE LIMITED VS
CRYSTAL CONSTRUCTION
COMPANY
11 17-07-2026 710102059652026 MR JAIDEEP SINGH VS MR [20-07-2026 **No. of Objections:** 1. There is a mismatch in the **Petitioner's details**. The online portal reflects **Mr.

DEVENDER UMRAO

Jaideep Singh** as the Petitioner, whereas the Memo of Parties reflects **Ms. Dalbir Kaur** as the Petitioner.
Kindly rectify the discrepancy and ensure consistency between the online portal and the Memo of Parties. 2.
**Page No. 170** is not properly aligned. Kindly correct the alignment and re-upload the corrected PDF. 3.
The requisite **¥3 Court Fee** is missing on the Vakalatnama. Kindly affix the Court Fee in the designated
space and re-file the corrected Vakalatnama.




12 17-07-2026

710102059382026 TRIBHUVAN MARKPLUS **No. of Objections:** 1. The main case number is missing in the Vakalatnama. Kindly mention the correct
PRIVATE LIMITED VS main case number and re-upload the corrected Vakalatnama.
KAMDHENU GLOBAL
LIMITED
13 18-07-2026 710102060052026 TEIL PROJECTS LIMITED **No. of Objections:** 1. The case type is incorrectly selected in the online portal. Kindly rectify the case type
VS KAMDHENU GLOBAL and ensure it is consistent with the filed documents. 2. The main case number is missing in the Vakalatnama.
LIMITED Kindly rectify the defect and re-upload the corrected Vakalatnama.
14 18-07-2026 710102059902026 EMPLOYEES PROVIDENT 1. **No. of Objections** 1. Kindly fill in all the required details in the online portal. 2. Two applications have
FUND ORGANISATION VS been filed together. Kindly file them separately. 3. The case type selected in the online portal and the PDF is
PRABHAT JAIN incorrect. Kindly select the correct case type and ensure uniformity in both. 4. The section selected in the online
portal is incorrect. Kindly ensure that the same section is mentioned in both the PDF and the online portal. 5.
Kindly provide bookmarking in accordance with the Index, along with proper page numbering. 6. The **QOrder
dated 23.05.2024%*, which is referred to in the PDF, is missing. Kindly upload the same.
15 19-07-2026 710102060332026 ANIL MAHINDROO VS 21-07-2026 1. No. of Objections 1. Remove double pdf in proof of service col
EARTH ICONIC

INFRASTRUCTURES

2. Paginati issed in Bookmarking. 3.
Remove Main case party details in online portal. Kindly ensure the memo of parties are same in online portal

and pdf. 4. Please note that OCR is mandatory on all the pages.




“

16 20-07-2026 710102060702026 AIR FORCE STATION LEH  [21-07-2026 1. Kindly fill in all the required details in the Online Portal. Kindly note that two petitioners have been entered
! " VS MR DINKAR in the Online Portal, whereas only one petitioner No. 2 has been mentioned in the Memo of Parties in the PDF
TIRUVANNADAPURAM and the affidavit is given by petitioner No. 1. Kindly ensure that the parties&#039; details are identical in both
VENKATASUBRAMANIAN the Online Portal and the PDF. In case 2 petitioners are mentioned then affidavit/authority letter will be
required for both the petitioner. Therefore you may mention Ajay Rathi on behalf of Air Force Station Leh in
memo of party and in online portal. 2.Brief Synopsis is missing. 3.List of Dates and Events is missing. 4.The
following pages are in the wrong alignment in the PDF: 28,29, 31, 32, 33, 34, 35, 36, and 38. Kindly upload
properly aligned pages. 5.If the Vakalatnama is already on record, kindly mention the same in the Index.
17 21-07-2026 710102060922026 NARENDRA SINGH RAWAT [21-07-2026 L. 1. This is Restoration application. 2. Kindly select Case type as restoration. 3.Take Rule 48 NCLT Rules for
VS ELEGANT INFRACON restoration.
PVT LTD
18 21-07-2026 710102061152026 MR SANJAY JAIN VS MR 22-07-2026 1. **No. of Objections:** 1. Pages No. 93 to 105, 109 to 112, 136, 137, 161, 162, and 163 have incorrect
SUNIL KUMAR AGRAWAL adjustment/alignment. Kindly rectify the same. 2. The main case details are not mentioned in the Vakalatnama.
Kindly update the Vakalatnama accordingly. These same defects were raised earlier and have not been cured.
19 21-07-2026 710102061032026 CANARA BANK VS RAHUL [22-07-2026 1. **No. of Objections** 1. In **Volume 2**, page nos. **182 to 207** and **333** are in the wrong

GARG

alignment. Kindly upload properly aligned copies of these pages.




20

20-07-2026

710102060572026

MS. AMAN PRASHAR VS
IMPERIA WISHFIELD
PRIVATE LIMITED

21-07-2026

1. No. of Objections: 1.Memo of Parties is missing. Kindly upload the same. Also ensure that the parties
mentioned in Memo of party and online portal should be same. 2.Fill in all required details in the Online Portal.
3.Page numbering is missing in the bookmarks. Kindly update the bookmarking with proper pagination. 4. The
725 Welfare Fee, 23 Court Fee, and the date are missing in the Vakalatnama. Kindly rectify the same. 4.The *
main case number is not mentioned in the Vakalatnama. Kindly mention the correct main case number. 5.The
case type is incorrect. Kindly select Interlocutory Application (I.B.C.) in the Online Portal and ensure the same
is reflected in the PDF, wherever applicable. 6.Affidavits are required for all applicants. Kindly file the
affidavits accordingly. 7.The Prayer clause is missing. Kindly include the Prayer in the application. 8.Remove
the double pagination from the PDF. Page No. 32 is improperly adjusted. Kindly upload the page in the correct
alignment.

21

21-07-2026

710102061012026

POONAM BHARTI VS
DEBASHISH NANDA

22-07-2026

No. of Objections 1. Kindly fill in all the required details in the online portal. 2.Bookmarking with page
numbering is mandatory. 3.The application must be signed on every page. 4.Page Nos. 16, 19, 23, 24, 26, 27, 28,
30, 31, 34, and 35 are not clear. Kindly upload clear and legible copies. 5.Page Nos. 28, 29, 30, 34, 35, and 42
are cut. Kindly upload complete and properly scanned pages. 6.A 1 court fee is short on the Vakalatnama. The
main case number has not been mentioned in the Vakalatnama. 7.Every annexure page must bear the signature
and "True Copy" endorsement. 8.In the heading "IA No. ...", kindly correct the year from 2025 to 2026.

22

21-07-2026

710102061062026

VIBHA KAPOOR VS
DEBASHISH NANDA

22-07-2026

1.The case year mentioned in the PDF is incorrect. Kindly correct the same. Kindly mention year 2026 instead
of 2025 after 1A 2.Bookmarking with page numbering is mandatory. 3.A 21 court fee is short on the
Vakalatnama. 4.Kindly fill in all the required details in the online portal. 5.The main case number has not been
tioned in the Vakal 6.0OCR is missing in the Index and on Page Nos. 2 to 12 and 17 to 51. Kindly
ensure that OCR is applied to all the said pages. 7.Every annexure page must bear the "True Copy"
endorsement.

23

20-07-2026

710102060672026

SAURABH GUPTA VS
ANAND ALUMINIUM LTD

21-07-2026

**No. of Objections** 1. The **Main Case No.** is missing in the **Memo of Parties**. Kindly rectify the
same. 2. The name of the **Petitioner** in the **Memo of Parties** shall be corrected to match the details
entered in the online portal. 3. The **signature is missing on every page of the application**. Kindly rectify the
same. 4. The **Vakalatnama** is missing. Kindly attach the same.




MAHENDAR KUMAR
KHANDELWAL RP OF BPSL

24 21-07-2026 710102061132026 AKRAM SULTAN VS 22-07-2026 No. of Objections 1.The case year mentioned in the PDF is incorrect. Kindly correct the same. Kindly write
' DEBASHISH NANDA 2026 instead of 2025 after IA. 2.Bookmarking with page numbering is mandatory. 3.A %1 court fee is short on
the Vakalatnama. Kindly fill in all the required details in the online portal. 4. The main case number has not
been mentioned in the Vakalatnama. 5.0CR is missing in the PDF. Kindly ensure that OCR is applied to all
pages. 6.Every annexure page must bear the "True Copy" endorsement. 7.The section mentioned on the
application page is incorrect. Kindly correct the same. 8.Pagination in the PDF is incomplete. 9.Page Nos. 17 to
21 and 38 to 41 are cut. Kindly upload complete and properly scanned pages. 10.Kindly upload English
translated copies of the Hindi pages. 11.Page No. 28 is improperly aligned. Kindly upload the page in the
correct alignment.
25 21-07-2026 710102061212026 EMPLOYEES PROVIDENT  [22-07-2026 1. 3Rs court fee missing in vakalatnama.
FUND ORGANISATION VS
DEVENDRA UMRAO
RESOLUTION
PROFESSIONALOFTHREE C
FACILITY MANAGEMENT
PRIVATE LIMITED
26 21-07-2026 710102061232026 AARTI SINGAL VS 22-07-2026 Defects / Objections 1.Pagination is missing in the Index and the PDF. 2.Memo of Parties is missing. 3.Every
MAHENDAR KUMAR page of the application must be duly signed. 4.Prayer clause is missing. 5.Vakalatnama is missing. 6.Affidavit is
KHANDELWAL RP OF BPSL missing. 7.Kindly provide proper bookmarking in the PDF as per the Index, along with correct page
numbering. T 8.he section mentioned in the PDF does not match the section selected in the online portal. Kindly
ensure both are the same. 9.Proof of Service is missing. 10.Counsel details and counsel's signature are missing
in the Index. 11.The file is incomplete. Kindly upload the ¢ plete set of documents. 12. Payment pending
27 21-07-2026 710102061202026 AARTI STEEL NEPAL VS 22-07-2026 **No. of Objections:** 1. Pagination is missing in the index and the PDF. Kindly update the pagination

accordingly. 2. The **Memo of Parties** is missing. Kindly provide and upload the same. 3. Signatures are
required on every page of the application. Kindly provide the duly signed copy. 4. The **Prayer** is missing.
Kindly include the same. 5. The **Vakalatnama** is missing. Kindly provide and upload the same. 6. The
**Affidavit** is missing. Kindly provide and upload the same. 7. Kindly update the bookmarks as per the index
with proper page numbering. 8. The section mentioned in the filing does not match the details on the online
portal. Kindly verify and correct the section in both the online portal and the PDF. 9. Proof of service is
missing. Kindly provide and upload the same. 10. Counsel details are missing in the index, and the counsel's
signature is also missing. Kindly rectify the same. 11. The file is inc pl Kindly upload the complete set of
documents.
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1. **No. of Objections:** 1. Kindly note that two applications have been filed under a single filing number.

28 21-07-2026 710102061042026 VIVEK RAHEJA CHAIRMAN|21-07-2026
OF MONITORING Since the present matter seeks condonation of delay in filing the Progress Report, you are advised to file **only
COMMITTEE OF UNITECH one application for condonation of delay** and annex the **Progress Report** as an Annexure to that
MACHINES LTD VS application. 2. Kindly include the **Memo of Parties** in the application for condonation of delay. 3. Kindly
MAHENDAR KUMAR attach the **Progress Report** as an Annexure to the application for condonation of delay and ensure that all
KHANDELWAL RP OF BPSL annexures are properly indexed and paginated.
29 22-07-2026 710102061522026 MRS JYOTSNA RATTAN VS |23-07-2026 Page Nos. 121 and 194 are in the wrong alignment. Kindly upload properly aligned copies. 2.Page No. 107 is not
MR SANJAY GUPTA readable. Kindly replace it with a clear and legible copy, or typed copy. In case typed copy is provided kindly
mention corresponding page number for which translated copy is provided.
30 23-07-2026 710102061812026 PRABHJIT SINGH SONI VS |24-07-2026 The application has been filed under the wrong jurisdiction. Kindly upload in Allahabad Bench.
MR SANJAY GUPTA
31 23-07-2026 710102061892026 SNS INFRAPROJECTS PVT  (24-07-2026 No of Objections: 1. Memo of Parties is missing in the PDF. 2. An extra index has been uploaded on Page No. 7
LTD VS KOTAK MAHINDRA of the PDF. Kindly remove the same. 3. Kindly attach the condone document (copy of reply) in pdf as an
BANK LIMITED Annexure.




-

32 24-07-2026 710102062112026 VIJENDER SHARMA VS 27-07-2026 1. **Memo of Parties is missing from the Index. Kindly update the Index accordingly.** 2. **The Vakalatnama
s KOTAK MAHINDRA BANK is missing from the PDF. Kindly upload the same.**
LIMITED
33 24-07-2026 710102062042026 ARVIND KUMAR JAIN VS |27-07-2026 No. of Objections: 1.Kindly fill in all the required details in the online portal. 2. The section has been incorrectly
PUJA BAHRY LD mentioned as Rule 11 in the Index and the Application. Kindly rectify the relevant provision wherever
RESOLUTION applicable. 3.The case type has been incorrectly mentioned in the PDF. Kindly change it to Restoration
PROFESSIONAL Application (IBC) wherever it appears in the pdf. 4.In the Prayer Clause, you have sought two distinct reliefs in
two different Interlocutory Applications (IAs). Kindly file separate IAs for each relief. The first IA should be
filed for Restoration, as the earlier IA, in which you had sought recall of the order, has already been disposed
of. The second IA should be filed separately for waiver of costs. Accordingly Kindly select the correct case type
as Restoration Application (IBC) in the online portal.
34 23-07-2026 710102061882026 MANEK MALHOTRA VS 24-07-2026 No. of Objections: 1.The Brief Synopsis is missing. Kindly include the same in the application. 2.The List of
DHARMENDRA KUMAR Dates and Events is missing. Kindly attach the same. 3.The section is incorrectly mentioned in the Index and
the Online Portal. 4.Kindly rectify the same and mention Section 42 at both places. 5.The case type is
incorrectly selected. 6. Kindly choose Company Appeal as the case type in the Online Portal and rectify the
same in the PDF wherever applicable. 7.The 23 Court Fee is missing on the Vakalatnama. Kindly affix the
requisite Court Fee.
35 24-07-2026 710102062282026 ROHIT KUMAR SINGH VS [27-07-2026 No. of Objections: 1.The Petitioner's signature is required on every page of the Application. Kindly ensure that
MANINDRA KUMAR each page of the Application is duly signed. 2.Kindly provide an English translated copy of Page No. 110. 3.The
TIWARI RESOLUTION ¥25 Welfare Stamp/Fee, 33 Court Fee, and the date are missing from the Vakalatnama. Kindly affix the
PROFESSIONAL FOR requisite Welfare Stamp/Fee and Court Fee, mention the date, and refile the Vakalatnama. 4.Kindly ensure
RAHEJA DEVELOPERS LTD that all annexures are duly signed and endorsed with "True Copy" before refiling.
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36 24-07-2026 710102062182026 INDRANI ROY 27-07-2026 No. of Objections: 1.Pagination is missing in the bookmarks. Kindly ensure that all bookmarks are properly
CHAUDHARY VS JM linked with the corresponding page bers. 2.Page No. 70 of the PDF has been uploaded in an inverted
FINANCIAL ASSET orientation. Kindly upload a properly oriented and legible copy. 3.Page No. 86 is not readable. Kindly upload a
RECONSTRUCTION clear and legible copy of the page. 4.Page No. 120 is improperly aligned. Kindly upload a properly aligned and»
COMPANY LIMITED legible copy along with its English translated copy. 5.The Vakalatnama is missing from the PDF. Kindly include
the duly executed Vakalatnama in the PDF. In case the vakaltnama is on record please mention the same in the
Index. 6.The "True Copy" endorsement is missing on the annexures. Kindly ensure that all annexures are duly
signed and endorsed with "True Copy" before refiling.
37 24-07-2026 710102062152026 MR AKHIL AHUJA 27-07-2026 No. of Objections: 1.Pages No. 23 and 24 are not readable. Kindly upload clear and legible copies of these
BANKRUPT TRUSTEE OF pages. 2.Kindly provide an English translated copy of the Hindi newspaper publication appearing on Page No.
MR HEM SINGH BHARANA 24. 3.Kindly highlight the relevant portion of the newspaper publication before re-uploading the PDF.
VS JM FINANCIAL ASSET
RECONSTRUCTION
COMPANY LIMITED
38 24-07-2026 710102062082026 S T CONSTRUCTIONS 27-07-2026 No. of Objections: 1.The Memo of Parties is missing. Kindly include the same in the PDF. Also ensure the
PRIVATE LIMITED VS memo of party is same as on Online portal. 2.The case type has not been mentioned in the PDF. Kindly mention
PEBBLES PROLEASE the correct case type wherever applicable in the PDF. 3.The Vakalatnama is mandatory. In case the
PRIVATE LIMITED vakaltnama is on record kindly mention the same in the Index.
39 24-07-2026 710102061972026 VIMAL PLAST INDIA 27-07-2026 Objections 1.Kindly fill in all the required details in the online portal. 2.The Memo of Parties is missing. Kindly
PRIVATE LIMITED VS KCL include the same in the PDF. 3.Page numbering is missing in the bookmarks. Kindly ensure that all bookmarks
LIMITED are properly linked with the corresponding page numbers. 4. The Petitioner's signature is required on every
page of the Application. Kindly ensure that each page of the Application is duly signed. 5.Kindly attach the
Vakalatnama. If the Vakalatnama is already on record, please mention the same in the Index as:
"Vakalatnama is on record.” 6.Kindly ensure that every page of the annexures is duly signed and endorsed
with "True Copy" before refiling.
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40 25-07-2026 710102062342026 GRAINWELL VENTURES 27-07-2026 No. of Objections: 1.Page No. 141 is improperly aligned. Kindly upload a properly aligned and legible copy of
« LIMITED VS CHANDAR the page. 2.The Vakalatnama is mandatory. Kindly attach the duly executed Vakalatnama and refile the
PRAKASH RESOLUTION matter. In case the vakalatnama is on record kindly mention the same in the Index 3.Double pagination has
PROFESSIONAL FOR been provided in Volume VI. Kindly remove the duplicate | gination and re-upload the corrected PDF.
SATLUJ REAL ESTATES
PRIVATE LIMITED
41 25-07-2026 710102062442026 PAWAN KUMAR GOYAL 27-07-2026 No. of Objections: Pages No. 37, 38, are cut from right side and Page NO. 41, and 42 are not clear from right
MEMBER OF MONITORING side. Kindly upload complete, clear, and legible copies of these pages.
COMMITTEE VS CHANDAR
PRAKASH RESOLUTION
PROFESSIONAL FOR
SATLUJ REAL ESTATES
PRIVATE LIMITED
42 24-07-2026 710102062292026 VIVEK PARTI RESOLUTION [27-07-2026 1 Bookmarking and pagination is missed. 2 Pdf is incomplete, Kindly upload full pdf. 3. Same pdf is uploaded
PROFESSIONAL VS twice.
CHANDAR PRAKASH
RESOLUTION
PROFESSIONAL FOR
SATLUJ REAL ESTATES
PRIVATE LIMITED
43 24-07-2026 710102062202026 SOFTWAREONE INDIA 27-07-2026 No. of Objections: 1.Bookmarking and pagination are missing. Kindly provide proper bookmarking along with
PRIVATE LIMITED VS pagination in the PDF. 2.The Memo of Parties is missing from the Index. Kindly include the same in the Index.
ONLINE INDIA PRIVATE Pages No. 67 to 70, 72 to 93, 229, 234, 241, 245, 292, 294, 299, 302, 304, 309, 335, 337, 342, and 351 to 358 are in
LIMITED improper alignment. Kindly upload properly aligned and legible copies of these pages. 3.The Vakalatnama is
missing from the PDF. Kindly include the duly executed Vakalatnama in the PDF. In case the vakaltnama is on
record kindly mention the same in the Index. 4.The signatures are missing on the annexures. Kindly ensure that
all annexures are duly signed before refiling.




44 27-07-2026 710102062612026 DAVINDER JAOLLY VS 28-07-2026 No. of Objections: 1.The Memo of Parties is missing. Kindly attach the same in the PDF. 2The Vakalatnama 1s
AVTECH DIGITAL mandatory. Kindly attach the Vakalatnama and in case the vakaltnama is on record kindly mention the same in
EQUIPMENTS PRIVATE the Index. 3.The Proof of Service is missing. Kindly attach the same in the PDF. 4.Bookmarking with proper
LIMITED page numbering is mandatory. Kindly provide a bookmarked PDF with correct page numbering. 5.Counsel's
signature is missing on the Index and the Prayer. Kindly sign both documents and refile. 6.Pagination is
missing in the Index and the PDF. Kindly provide proper pagination. 7.The applicant's/counsel signature is
required on every page of the application. Kindly sign all pages and refile.
45 27-07-2026 710102062722026 TATA CAPITAL LIMITED  [28-07-2026 No. of Objections: 1.Kindly fill in all the required details in the Online Portal. 2.The Memo of Parties is
VS SUDHA BHATIA missing. Kindly attach the same in the PDF. 3.The Brief Synopsis is missing. Kindly include the same in the
PDF. 4.The List of Dates and Events is missing. Kindly attach the same in the PDF. 5.The case type is
incorrectly mentioned in the PDF and the Online Portal. Kindly select Intervention Petition in the Online Portal
and correct the case type in the PDF wherever applicable. 6.The section is incorrectly mentioned in the PDF
and the Online Portal. Kindly select Section 60(5) in the Online Portal and ensure the same is correctly
mentioned in the PDF. 7.Page Nos. 18 to 22, 24, 25, 26, 39, 46, 50, 57, 58 and 59 are not clear. Kindly upload
clear and legible copies of these pages. 8.325 Welfare Fund Stamp, 23 court fee and the date are missing on the
Vakalatnama. Kindly affix the requisite stamps, mention the date, and refile. If the vakaltnama is on record
kindly mention the same in the Index. 9.0CR is missing on Page Nos. 23, 32, 33, 34, 40, 44, 48, 55, 59, 64, 69
and the Index. Kindly apply OCR to the said pages and re-upload the corrected PDF. Kindly ensure all the
pages have OCR.
46 26-07-2026 710102062472026 BRIGHT LANE INFRA 27-07-2026 1 Respondent details on the online portal do not match with the Memo of Parties. Allahabad Bank is wrongly
SPACE PRIVATRE LIMITED reflected as respondent. 2 One Rs. court fee missed in Vakalatnama. 3 Proof of Service details of the
VS ALLAHABAD BANK respondent are required to be filed.
47 28-07-2026 710102062942026 MRS NEERU ROHILLA VS [29-07-2026 Here is the corrected version in a clear and professional format: **No. of Objections:** 1. Pages no. **11, 13,
LOGIX CITY DEVELOPERS 14, 15, 17, 18, 19, and 20** are not clear. Kindly upload clear and legible copies. 2. **¥1 court fee** is short in
PRIVATE LIMITED the Vakalatnama. Kindly affix the deficient court fee and refile.
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27-07-2026

710102062592026

AVON INFRACON PRIVATE
LIMITED VS SARE
GURUGRAM PRIVATE
LIMITED

22-07-2026

1. No. of Objections: 1. The Memo of Parties does not match the details mentioned in the Online Portal. Kindly
ensure that the details are consistent in both.

49

27-07-2026

710102062702026

HARYANA STATE
INDUSTRIAL
INFRASTRUCTURE
DEVELOPMENT
CORPORATION LTD VS
TECHNOFLEX TEXTILE
INDUSTRIES PVT LTD

28-07-2026

1. counsel details missing in index. 2. OCR is missing on page no. 22,

27-07-2026

710102062792026

NETWORK REALTY PVT
LTD VS ORRIS
INFRASTRUCTURE
PRIVATE LIMITED

28-07-2026

1. case year wrong in page no. 1,2 and affidavit page. 2. section wrong in page no. 2. 3. kindly seprate the
affidavit from application along with pagination and as per mention in PDF kindly update on Index too. 4.
counsel details missing in prayer.

27-07-2026

710102062762026

MUKESH GUPTA
RESOLUTION
PROFESSIONAL FOR MS
GRAND VENEZIA
COMMERCIAL TOWERS
PRIVATE LIMITED AND MS
BHASIN INFOTECH AND
INFRASTRUCTURE
PRIVATE LIMITED VS
SATINDER KUMAR BHASIN

28-07-2026

No. of Objections: 1.Bookmarking with proper page numbering is mandatory. Kindly provide a bookmarked
PDF with correct page numbering. 2.The section mentioned in the PDF does not match the section selected in
the Online Portal. Kindly ensure that the section is consistent in both the Online Portal and the PDF. 3.Page
Nos. 342, 346, 347 and 348 are improperly aligned. Kindly upload properly aligned and legible copies of these
pages. 4.The Vakalatnama is missing from the PDF. Kindly attach the same and re-upload the corrected PDF.
If the vakaltnama is on record kindly mention the same in the Index 5.0CR is mandatory on all the pages and
the same is missing on Page Nos. 3 to 28 and 336 to 349. Kindly apply OCR to the said pages and re-upload the

corrected PDF.
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52

28-07-2026

710102063092026

RIPUNJAYA RAWAT VS
UMESH SINGHAL

29-07-2026

#*No. of Objections:** 1. Bookmarking is mandatory. Kindly provide proper bookmarking in the PDK as per
the Index, along with correct pagination. 2. The Index is missing from the PDF. Kindly include the Index in the
uploaded PDF. 3. The Applicant's signature is required on every page of the application. Kindly ensure that
each page of the application is duly signed. 4. The **%F25 Welfare Fund Stamp** and **¥3 Court Fee Stamp** «
are missing from the Vakalatnama. Kindly affix the requisite stamps. 5. The date is missing on the
Vakalatnama. Kindly mention the date and re-upload the corrected Vakalatnama. 6. Page numbers are missing
in the soft copy (PDF). Kindly paginate the entire PDF correctly. 7. Only **14 pages** have been uploaded in
the PDF. Kindly upload the complete set of documents.

28-07-2026

710102063222026

MR VIVEK PARTI VS MR
SANJAY MALIK

29-07-2026

no of objection 1. proof of service is required as respondent is mentioned in the memo of party. 2. Kindly note
that signature is required in all the pages of the application

28-07-2026

710102063182026

CHANDRA PRAKASH VS
RITU RASTOGI

29-07-2026

**No. of Objections:** 1. The section is mismatched. In the Online Portal, Section 60(5) has been selected,
whereas in the PDF, Section 379 has been mentioned. Kindly select **Rule 11** in both the Online Portal and
the PDF, You may select Rule 11 as main section and thereafter you may take readwith Section 379 and other
sections 2. The case type is incorrect. Kindly select **Contempt Petition** in both the Online Portal and the
PDF. 3. This matter is a **Contempt Petition**. Kindly ensure the case title and relevant details reflect the
same throughout the filing. 4. The **List of Dates and Events** is missing. Kindly add the same. 5. The **Brief
Synopsis** is missing. Kindly add the same. 6. OCR is required on every page of the PDF. Kindly ensure OCR
is applied to all pages before re-uploading.
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29-07-2026

710102063432026

MR SAURABH CHAWLA
BANKRUPTCY TRUSTEE
FOR MR PRATEEK GUPTA
VS RITU RASTOGI

30-07-2026

1. Page no 94 to 96,133 are not readable. 2. Please note that page No.194,196, are in incorrect alignment. Kindly
upload the said page in the correct alignment and ensure that they are properly oriented and clearly legible. 3.
Please note that page No0.203,204 are in Hindi. Kindly upload the English translated copy of the said page.
While uploading the translated copy, please clearly tion the corresponding page number(s) for which the
English translation has been provided.




VIVEK BANSAL IRP

56 28-07-2026 710102063292026 SUNIL KUMAR AGRAW 29-07-2026 No. of Objections: The case type is incorrectly selected in the Online Portal. Kindly choose IA (Liq.) - Progress
) LIQUIDATOR MS TYBROS Report. 2. The section is incorrectly selected in the Online Portal. Kindly choose Regulation 15 of the IBBI
INDIA TOURS PVT LTD VS (Liquidation) Regulations. 3.Kindly note that all documents uploaded after the application should be filed as
RITU RASTOGI Annexures.
57 28-07-2026 710102063252026 VIVEK PARTI VS RITU 29-07-2026 1. Kindly ensure that same section is selected in online portal and in the pdf. Kindly mention 44 (2) in online
RASTOGI portal as well
58 28-07-2026 710102063312026 BVG INDIA LIMITED VS MR [30-07-2026 **No. of Objections** 1. Kindly upload clear and legible copies of the following pages: **44, 68, 72, 73, 74, 75,
DEVENDRA UMRAO 76,78, 79, 82, 83, 84 to 124, and 316 to 323**_ 2. Kindly upload English translated copies of the following Hindi
pages: **167, 171, 263, and 267**. While uploading the English translated copies, kindly mention the
corresponding Hindi page numbers. 3. As per the Memo of Parties and Affidavit, **CFM Asset Reconstruction
Private Limited** is the Petitioner. Kindly update the online portal by entering the basic details of **CFM
Asset Reconstruction Private Limited** as the Petitioner. Further, kindly delete the entry of **BVG India
Limited** as the Petitioner from the online portal and replace it with **CFM Asset Reconstruction Private
Limited** in accordance with the Memo of Parties and Affidavit. 4. Kindly ensure that the Memo of Parties is
identical in both the online portal and the PDF.
59 29-07-2026 710102063342026 POONAM KHETARPAL VS  |29-07-2026 **No. of Objections:** 1. The date is missing on the Vakal ma. Kindly tion the date and re-upload the

duly executed Vakalatnama. 2. Kindly fill in all the mandatory details in the Online Portal as per the
application. 3. OCR is missing from pages **46, 50, 52, 53, 57, 59, 60, and 62**. Kindly ensure that OCR is
applied to all these pages. 4. Pages **41 and 42** are not clear. Kindly upload clear and legible copies of these
pages.
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PRIVATE LIMITED VS
REGISTRAR OF
COMPANIES

60 29-07-2026 710102063722026 BHIM SINGH VS 30-07-2026 **No. of Objections** 1. The same PDF has been uploaded twice. Kindly remove the duplicate copy. 2.
MAHINDRA KUMAR Signature is mandatory on every page of the PDF. Kindly ensure that all pages are duly signed. 3. The
TIWARI **Prayer**, **Counsel Details**, and **Counsel's Signature** are missing on the last page of the application.
4. The **Memo of Parties** is missing from the PDF. 5. Kindly ensure that all annexures bear the endorsement;
**"True Copy"** along with the signature. 6. Kindly ensure that the PDF is properly bookmarked with correct
pagination in accordance with the Index. 7. Kindly attach the **Vakalatnama**. If the Vakalatnama is already
on record, kindly mention the same in the Index as: **"Vakalatnama is on record."** 8. The **Proof of
Service** is missing from the PDF. 9. Pagination is missing in the Index for the **Vakalatnama** and **Proof
of Service**. 10. The **Petitioner's Affidavit** is missing from the PDF.
61 29-07-2026 710102063472026 MR SAURABH CHAWLA 30-07-2026 **No. of Objections** 1. First lines on Page nos. 97 to 99 and 136** are not readable. Kindly upload clear and
BANKRUPTCY TRUSTEE legible copies of these pages. 2. **Page nos. 197 and 199%* are in incorrect alignment. Kindly upload these
FOR MS RAJ RANI GUPTA pages in the correct alignment and ensure that they are properly oriented and clearly legible. 3. **Page nos.
PERSONAL GUARANTOR 206 and 207** are in Hindi. Kindly upload English translated copies of these pages. While uploading the
OF MOTHERS PRIDE translated copies, kindly mention the corresponding Hindi page numbers.
EDUCATION PERSONNA
PRIVATE LIMITED VS
MAHINDRA KUMAR
TIWARI
62 29-07-2026 710102063542026 VIKRAM KUMAR VS§ 30-07-2026 **No. of Objections** 1. On **page no. 1**, the “*main heading**, **main case number**, and **section**
MAHINDRA KUMAR are missing. Kindly mention **Section 21 read with Regulation 17**. 2. The **Memo of Parties™* is missing
TIWARI from the PDF. While uploading the memo of party kindly ensure that the name of parties is same in the memo
of party and on online portal. 3. The **Prayer** is missing from the application. Kindly include the same.
63 29-07-2026 710102063582026 PRO CAST TELECOM (OPC) |30-07-2026 **No. of Objections** 1. The **Main Case No.** is missing in the **Vakalatnama**. Kindly mention the same.

2. Kindly correct the pagination in the **xhookmarks**. 3. The section selected in the online portal is incorrect,
and the section is missing in the PDF. Kindly select and mention **Rule 11** in both the online portal and the
PDF to ensure uniformity. 4. As per the **Memo of Parties**, the entry of **Respondent No. 2** is missing in
the online portal. Kindly update the same. 5. Signatures are missing on every page of the application. Kindly
ensure that all pages are duly signed. 6. The **"True Copy"** endorsement and signature are missing on the
annexures. Kindly affix the **"True Copy"** endorsement along with the requisite signature on all annexures.
7. **Page nos. 155 to 165** are not readable. Kindly upload clear and legible copies of these pages. 8. **Page
no. 159%* is in incorrect alignment. Kindly upload the page in the correct alignment and ensure that it is
properly oriented and clearly legible. 9. Kindly remove the extra copy of the order from the PDF.
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64 29-07-2026 710102063512026 MADHUR GUPTA VS 30-07-2026 Payment for application not done
- SAMMAAN CAPITAL
LIMITED
65 29-07-2026 710102063442026 MR SAURABH CHAWLA 30-07-2026 **No. of Objections** 1. **Page nos. 101 to 103, 140, and 142** are not readable. Kindly upload clear and
BANKRUPTCY TRUSTEE legible copies of these pages. 2. **Page nos. 201 and 203** are in incorrect lig nt. Kindly upload these
FOR MR PARAS GUPTA pages in the correct alignment and ensure that they are properly oriented and clearly legible. 3. **Page nos.
PERSONAL GUARANTOR 210 and 211** are in Hindi. Kindly upload English translated copies of these pages. While uploading the
OF MOTHERS PRIDE translated copies, kindly mention the corresponding Hindi page numbers.
EDUCATION PERSONNA
PRIVATE LIMITED VS
SAMMAAN CAPITAL
LIMITED
66 29-07-2026 710102063492026 VIKRAM KUMAR VS 30-07-2026 1. Page no 27 is slightly blur. Kindly upload a clear copy
SAMMAAN CAPITAL
LIMITED
67 28-07-2026 710102063202026 SERIOUS FRAUD 22-07-2026 1. **No. of Objections:** 1. Bookmarking is mandatory. Kindly provide proper bookmarking with page
INVESTIGATION OFFICE numbering in the PDF. 2. The Vakalatnama is d y. Kindly upload the duly executed Vakalatnama with
VS SUNAIR HOTELS the application.If the vakaltnama is on record kindly mention the same in the Index. 3. All Respondents have
LIMITED not been added in the Online Portal. Kindly add the details of all Respondents as per the Memo of Parties. 4.
The section selected in the Online Portal does not match the application. Kindly rectify the section in the Online
Portal to ensure it is consistent with the PDF.
L]
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1. **No. of Objections** 1. The **NMemo of Parties** does not match the details entered in the online portal.

NARENDER KUMAR
SHARMA RESOLUTION
PROFESSIONAL OF SPAZE
TOWERS PRIVATE
LIMITED

68 29-07-2026 710102063482026 SARABJIT SINGH 23-07-2026
SABHARWAL VS SARABJIT Kindly update the online portal in accordance with the **Memo of Parties**.There is one petitioner and 4
SINGH SABHARWAL respondents which are tioned in the pdf however it is not in the online portal. In the online portal name of
petitioner has been entered 7 times and the respondent names are not correctly entered. 2. Proof of Service  «
missed pdf and Proof of Service column. 3. Some other document has been uploaded in proof of service column
3. Case Title mismatched in online portal. Kindly ensure that the title in online portal is as per the parties
mentioned in memo of party in the pdf
69 29-07-2026 710102063782026 MR HARISH TANEJA VS 30-07-2026 **No. of Objections** 1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. The
SARABJIT SINGH case type has been selected incorrectly. Kindly select **A (Dis.)**. 3. Signature is mandatory on every page of
SABHARWAL the PDF. Kindly ensure that all pages are duly signed. Counsel sign is missing 4. Pagination is missing in the
**Index** and the **PDF**. Kindly rectify the same. 5. As per the **Index**, the PDF is incomplete. Kindly
rectify the defect and upload the complete PDF.
70 29-07-2026 710102063682026 EARTH GRACIA BUILDCON |30-07-2026 **No, of Objections** 1. The **Main Case No.** mentioned in the **Vakalatnama** is incorrect. Kindly
PVT LTD THROUGH RP rectify the defect and mention the correct Main Case No. 2. There is a mismatch in the **Section** mentioned
MANISHA RAWAT VS in the pdf and online portal. Kindly ensure uniformity by mentioning same section wherever applicable in the
UNION OF INDIA THROUGH pdf and online portal
SERIOUS FRAUD
INVESTIGATION OFFICE
(SF10)
71 30-07-2026 710102063912026 CHHANDITA WARKARE 31-07-2026 **No. of Objections** 1. The application must be signed on every page. Kindly sign page nos. 3 to 9.
AUTHORIZED
REPRESENTATIVE VS




EARTH
INFRFASTRUCTURES LTD

72 30-07-2026 710102063972026 CANARA BANK VS MRS 31-07-2026 1 Sign is missed in every page of Application. 2 Vakalatnama is missed pdf. If the vakatnama is on record
s CHITRA CHAUDHARY please mention the same in the Index
73 30-07-2026 710102063982026 DEV VRAT RANA VS MRS [31-07-2026 **No. of Objections** 1. Pagination is missing in the bookmarks as per the index. 2. The index is missing in the
CHITRA CHAUDHARY bookmarking **Note:** Kindly prepare the bookmarks exactly as per the index, with proper pagination
corresponding to the index.
74 30-07-2026 710102064072026 DEVENDRA UMRAO RP 31-07-2026 **No. of Objections** 1. Bookmarking is incomplete, and | gination in the bookmarks is missing. 2. Section
FOR GRANITE GATE mismatch. Kindly select **Rule 11** in the online portal as per the application. 3. The basic details of the
PROPERTIES PVT LTD VS petitioner and respondents are missing in the online portal. 4. Pagination is missing in the index and the PDF.
MONEY OPTION SERVICE Kindly ensure all the pages of the pdf have been numbered. 5. The Memo of Parties is missing in the PDF. 6.
PRIVATE LIMITED One of the pages in the PDF has incorrect alignment. Kindly correct the alig; 7. The Vakal is
missing in the PDF. If vakaltnama is on record kindly mention the same on the Index.
75 29-07-2026 710102063762026 MUDIT CHATURVEDI VS 30-07-2026 **No. of Objections** 1. The **"True Copy"** endor and si e are missing on the annexures in

**Volume 2**, Kindly affix the **"True Copy"** endorsement along with the requisite signature on all
annexures. 2. OCR is missing on **page nos. 44 to 87**. Kindly ensure that OCR is applied to all these pages.




76 30-07-2026 710102064002026 DEVENDRA UMRAO 31-07-2026 **No. of Objections** 1. Bookmarking is mandatory as per the index, with proper pagination in every volume.
RESOLUTION 2. OCR is required on every page of the PDF. 3. A Master Index is required in Volume I. 4. A separate volume-
PROFESSIONAL OF MS wise index is required for each volume. 5. The following pages are in incorrect alignment and need to be
GRANITE GATE corrected: * Page nos. 235, 236, 259, 262, 266, 267, 268 * Page nos. 323 to 331 * Page nos. 391 to 393 * Page
PROPERTIES PVT LTD VS nos. 418 to 420 * Page nos. 549 to 552 * Page nos. 595 to 599 * Page nos. 608 to 623 * Page nos. 850, 861 * Page
EARTH nos. 882 to 935 * Page nos. 1000 to 1003 * Page nos. 1008 to 1068 * Page no. 1092 * Page nos. 1105 to 1106 *
INFRFASTRUCTURES LTD Page nos. 1115 to 1119 * Page nos. 1122 to 1132 * Page nos. 1135 to 1138 * Page nos. 1189 to 1203 * Page nos.
1226 to 1259 * Page nos. 1279 to 1301 * Page nos. 1395 to 1399 * Page nos. 1401 to 1535 * Page nos. 1559 to
1572 6. The relevant section is not mentioned in the index. Kindly update the index accordingly.
77 30-07-2026 710102063862026 ANKIT PATHAK VS KASHI  [31-07-2026 **No. of Objections** 1. Kindly remove the double pagination from page nos. 121 to 161 and 185. 2. Page nos.
VISWANATHAN 219, 251, 297, 298, 303, and 304 have been inadvertently uploaded in an inverted orientation. Kindly upload the
SIVARAMAN RP OF IVR pages in the correct orientation.
PRIME IT SEZ PVT LTD
78 31-07-2026 710102064132026 VIVEK RAHEJA VS NA 31-07-2026 **No. of Objections** 1. Kindly highlight the relevant portion in the newspaper on page nos. 7, 8, and 9.
79 30-07-2026 710102064082026 DEVENDRA UMRAO RP OF |31-07-2026 **No. of Objections** 1. Bookmarking and pagination are inc plete. 2. Section mismatch. Kindly select
GRANITE GATE #*Rule 11** in the online portal. 3. The Memo of Parties is missing in the PDF. 4. Pagination is missing in the
PROPERTIES PVT LTD VS index and the PDF. 5. The last two pages of the PDF have incorrect alignment. Kindly correct the alignment. 6.
LOHIT KAUSHIK The Vakalatnama is missing in the PDF. 7. The respondents' basic det ils are ing in the online portal.
Kindly update the same.
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DIVISION SONIPAT VS ANIL
KUMAR MITTAL
RESOLUTION
PROFESSIONAL OF
BHUPESH STEEL PVT LTD

80 30-07-2026 710102063892026 MINISTRY OF 31-07-2026 **No. of Objections** 1. Kindly ensure that the details of parties are same in online portal and pdf. 2 Sign is

: s ELECTRONICS missed in every page of application.
INFORMATION
TECHNOLOGY
GOVERNMENT OF INDIA R
D VS IFCI LIMITED

81 30-07-2026 710102064022026 DEVENDRA UMRAO 31-07-2026 1 Pagination is missed in Index. 2 Section mismatch. Kindly select rule 11 in online portal. 3 Book marking is
RESOLUTION incomplete and pagination is missed. 4 Sign missed in Memo party. 5 pages no. 59 and 60 in the PDF has
PROFESSIONAL OF incorrect alignment. Kindly fix the alignment. 6 The basic details of the Respondents at Serial Nos. 5 to 9 have
GRANITE GATE not been entered in the online portal. The same may kindly be corrected. 7. Kindly ensure OCR is done on all
PROPERTIES PVT LTD VS the pages of the application.
OMKAYA CONSULTANTS
DESIGNATED NOMINEES

82 30-07-2026 710102063842026 MANOJ KUMAR SINGH VS  (31-07-2026 **No. of Objections** 1. Pagination is missing in the bookmarks as per the index in both volumes. Kindly
DWARKADHIS PROJECTS ensure that the PDF is properly bookmarked with correct pagination. 2. OCR is required on every page of the
PRIVATE LIMITED PDF in both volumes. 3. The Rs. 3 court fee is missi g on the vakal 4. The Master Index is missing in

Volume 1.

83 30-07-2026 710102063992026 ASSISTANT 23-07-2026 1. 1 Section mismatch . Kindly select rule 11 in online portal. Please ensure same section is mention in both

COMMISSIONER CGST

online portal and pdf 2 Page no. 17 is missing in pdf as per mention in Index.




84 30-07-2026 710102063802026 ANAND TRANSPORT 31-07-2026 1. no of objection 1. this is an additional document kindly file in additional doc. portal
PRIVATE LIMITED VS
GLOBAL COAL AND
MINING PRIVATE LIMITED
85 30-07-2026 710102063942026 JUPITER INTERNATIONAL |31-07-2026 2. **No. of Objections** 1. Section mismatch. Kindly select Rule 11 in the pdf. Please ensure that the same
INFRA PRIVATE LIMITED section is mentioned in both the online portal and the PDF. 2. The case type has been selected incorrectly.
VS GLOBAL COAL AND Kindly select **Restoration** as the case type. 3. This matter pertains to a **Restoration** application. Kindly
MINING PRIVATE LIMITED ensure that the case type is correctly reflected in both the online portal and the PDF.
86 30-07-2026 710102064102026 SKOOTR GLOBAL PRIVATE |31-07-2026 1 In the online entry, the Petitioner/Applicant name has been incorrectly reflected in the Respondent’s List. As
LIMITED VS SKOOTR per the memo of parties, SKOOTR GLOBAL PRIVATE LIMITED is the Applicant/Petitioner and
GLOBAL PRIVATE HEWLETT PACKARD (INDIA) SOFTWARE OPERATION PRIVATE LIMITED is the Respondent. Kindly
LIMITED correct the Respondent details accordingly. 3 Section mismatch . Kindly take rule 11 in Index and pdf.Kindly
ensure same section has been selected in online portal and pdf 4 Vakalatnama is missed in pdf. If the
vakaltnama is on record kindly mention the same in the Index 5 Sign is missed in every page of application.
87 30-07-2026 710102064052026 SONA BANSAL VS INDIAN  |31-07-2026 **No. of Objections** 1. Pagination is missing in the bookmarks. 2. Memo of Parties mismatch. Kindly ensure
BANK that the details of the parties are same as on pdf and online portal. 3. Kindly select the case type in online portal

as Intervention petition. 4. Kindly ensure all the pages have OCR
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RESOLUTION
PROFESSIONAL OF
GRANITE GATE
PROPERTIES PV LTD VS
DEVIKA GOLD HOMZ
PRIVATE LIMITED

88 30-07-2026 710102063812026 ANUP KUMAR VS MANJU  [31-07-2026 Please be informed that a detailed master index is required.
5 SIROHI
89 30-07-2026 710102064042026 DEVENDRA UMRAO 31-07-2026 **No. of Objections** 1. Kindly prepare the bookmarks exactly as per the index, with proper pagination. 2.

Counsel's signature is missing in the index. 3. Page numbers are missing in the index. 4. Signature is missing on
the Memo of Parties. 5. OCR is required on every page of the PDF. 6. Page no. 51 has incorrect alignment.
Kindly correct the page alignment. 7. Kindly fill in the basic details of the petitioners and respondents in the
online portal. 8. Only 54 pages have been uploaded in the PDF. Kindly upload the complete PDF. 9. The
affidavit is not mentioned in the index. Kindly update the index accordingly. 10. Kindly select **Rule 11** in
the online portal. Kindly ensure that the section mention in online portal and pdf is same
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Deputy Registrar, NCLT Ne lhi
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National Company Law Tribunal

Block No.3, 1st floor, C.G.0O. Complex, Lodhi Road, New Delhi-110003

Weekly Registry Defect List Dated 20.07.2026 to 31.07.2026

Additional Docs (IBC)" and (Companies Act)"

This is for information of all concerned that the following defect list is being published to facilitate the applicants and authorized representatives who may not have received the defect sheet/memo electronically due to
technical reasons or non-delivery. Parties whose case details appears in the list are advised to review the notified defects and take appropriate steps for rectification within the prescribed time.

**For any assistance, kindly contact: Deputy Registrar — Ms. Megha Sharma Email ID:(dr1-nclt@nclt.gov.in)

**Help Desk Number:** 011-24363846

Date of Filling/ Refilling

S no. Dairy number Case Title Scrutiny date Defects marked/ Objections
LIC HOUSING FINANCE 1.as per the compliance order the reply was to be filed with in three days. 2.same pdf uploaded kindly remove
1 S-ara0s RS RI A26E LTD VSRAJNISH GUPTA P00z extra pdf. 3.welfare ticket 25rs missed on vakalatanama.
S ELEGAYT ENTERFIUSE B e B e e e
2 30-07-2026 0710102052572026/1 VS. APOLLO GREEN 31-07-2026 e ny g rexy b 7 k -
ENERGY LIMITED Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
is sought is also annexed to the IA and included in the PDF as an annexure.
SURAKSHA ASSET 1. Remove double pagination from page no 159 to 220, 313 to 416. 2. Kindly attach Compliance Order and the
RECONSTRUCTION latest order, if any. Also, please mention the date on which the Compliance Order was uploaded in the index. 3
3 30-07-2026 0710102103612019/15  |LIMITED VS. M/S. NOIDA  |31-07-2026 : s SBRRa . P 20 ; i
Kindly attach the Vakalatnama. If the Vakalatnama is already on record, please mention the same in the Index
MEDICARE CENTRE . " s .
LIMITED as: Vakalatnama is on record. 4. OCR missed in page no 158 to 220 in pdf.

v
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SUNRISE MINING
COMPANY PVT LTD VS.

1. Kindly attach the Vakalatnama. If the Vakalatnama is already on record, please mention the same in the

Ar0E20 Uriaiplel sssdaed TWENTY FIRST CENTURY |*1-07-2026 Index as: Vakalatnama is on record.
WIRE RODS LIMITED
1. Kindly attach the Vakalatnama. If the Vakalatnama is already on record, please mention the same in the
ALTEK DEVICESPVT LTD Index as: Vakalatnama is on record. 2. Further Please note that there is only one order attached in respect to
30-07-2026 0710102112382025/3 VSNEXTRA TELESERVICES (31-07-2026 IA No. 522 however there are no directions given in the said order. Kindly attach the compliance order in
PRIVATE LIMITED respect to the said IA wherein court has directed to file reply, in case no directions are given by the court you
may mention the same on the Index.
1. Please note that page(s) No. 55 to 149,151 to 171, 174 to 253 are in Hindi. Kindly upload the English
translated copy of the said page(s). While uploading the translated copy, please clearly mention the
SIDHANT GUPTA VS. corresponding page number(s) for which the English translation has been provided. 2. Please note that page(s)
SANDEEP GOEL No. 219 is in incorrect alignment. Kindly upload the said page(s) in the correct alignment and ensure that they
RESOLUTION are properly oriented and clearly legible. 3. Kindly attach the Vakalatnama. If the Vakalatnama is already on
30-07-2026 0710102074052025/1 PROFESSIONAL Si:07:2026 record, please mention the same in the Index as: &amp;amp;quot; Vakalatnama is on record.&amp;amp;quot;
PASHUPATI DAIRIES (PVT. 4. As per the Compliance Order, the reply was required to be filed within 2 weeks. However, there has been a
LTD.) delay in filing the same. Therefore, you are requested to kindly file an Interlocutory Application (IA) seeking
condonation of delay. Kindly ensure that the document for which condonation of delay is sought is also annexed
to the IA and included in the PDF as an annexure.
MAHESH GARG VS. 1. MR.
SANJEET KUMAR SHARMA
RESOLUTION 8o < . . .
30-07-2026 0710102002392026/4 PROFESSIONAL FOR M/S.  |31-07-2026 - t°f ‘;b’c;."‘l’l";;; éol:"]‘:z::'g"r: e C°'"":;::§Z ?nr:l:: :::c:‘he Tnfestorder; ifany. Alsyplease menton.fie
VARDHMAN e on whic pl er was up A
INFRADEVELOPERS PVT.
LTD "
|
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RARE ASSET
RECONSTRUCTION 1. OCR missing in page no-1 to 20,37 to 40, 49 to 61, 82 to 106 2. Kindly attach the Compliance Order and the
8 30-07-2026 0710102044802026/4 LIMITED VS. WTC NOIDA  |31-07-2026 latest order, if any. Also, please mention the date on which the Compliance Order was uploaded in the Index. 3.
DEVELOPMENT COMPANY proof of service missing
PRIVATE LIMITED
1. The true copy/signature is missing on pages 15 to 21 and 34 to 40. 2. Kindly attach the latest order dated
INTEGRA ESSENTIA #%23.07.2026**. 3. On the request of the Regional Director&#039;s Office, one week&#039;s time has been
4 31-07:2026 UTIULEZEE7IR2005¢16 LIMITED A100-2026 granted for filing its report by way of an additional affidavit. Delay Objections 4 The latest order dated
23.07.2026 has not been attached.
RARE ASSET
RECONSTRUCTION 1. OCR missing in page no-1 to 20,39 to 42, 51 to 63, 84 to 108 2. Kindly attach the Compliance Order and the
10 30-07-2026 0710102044802026/3 LIMITED VS. WTC NOIDA  (31-07-2026 latest order, if any. Also, please mention the date on which the Compliance Order was uploaded in the Index. 3.
DEVELOPMENT COMPANY proof of service missing
PRIVATE LIMITED
1. Please note that pages **100-104, 110, 111-117, 119, 120-126, 129-141, and 143—-149** are in Hindi. Kindly
upload the English translations of these pages. While uploading the translated copies, please clearly mention
the corresponding page number(s) for which the English translation has been provided. Additionally, kindly
review the entire set of documents from your end to ensure that there are no other pages in Hindi or any
MR. SANDEEP GOEL language other than English. If any such [)ages are found, please arrange .for their English-trz.znsﬂlr:tions and ”
RESOLUTION upload them as well. 2. As per thc.e Cor.npllance Order, the x:eply was required to be filed wnh:: two weeks**,
1 30.07-2026 0710102065522024/6 PROFESSIONAL FOR JTPL |31-07-2026 Howe.vcr., there has bt.:cn a delay "T filing the s:l:ne. .Ac?ordmgly, you are requested to file 'an lnterlo.culory
PRIVATE LIMITED VS. Apphc_atlotl (IA) scekfng condonation of delay . Kind y ensure that the document for which condonation of
MURARI LAL delay is being sought is annexed to the I.A and included in the PDF :.zs an annexure. Please also note that the
order was uploaded on the NCLT website belatedly; however, despite the delayed upload, there was a further
delay of two days in filing the reply. The same may be appropriately explained in the IA. 3. Kindly attach the
**Vakalatnama**, If the Vakalatnama has already been filed and is on record, please mention the same in the
Index as: **&quot; Vakalatnama is on record.&quot;** 4. Kindly attach the **latest order**, as the same is

presently not included in the filing. / 0( S m \Ng
a2




REX OVERSEAS PRIVATE no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the
12 30-07-202 -07-
6 U7AD10202425202612 LIMITED 31:07-2026 date on which the Compliance Order was uploaded in the Index. 2. double pdf upload kindly remove one
13 31-07-2026 0710102011502025/3 VANTAGE BIOTECH PVT 31-07-2026 1 Kindly ensure that the PD?T is pl:OpeI’l.y bookmarked with correct pagination. 2. One rupee court fee missed
LTD VS. N/A in vakalatnama. 3. Counsel sign missed in page no 4.
MADAN MOHAN DHUPAR
¥, IFDBRES: SINGH **No. of Objections** 1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2.
MEMBERS OF THE BOARD 5 e G 8 s R "
OF DIRECTORS OF M/S Counsel &#039;s signature is missing in the index and on page no. 7. 3. OCR is missing in the reply. 4. Kindly
14 30-07-2026 0710102073642024/4 5 31-07-2026 attach the Compliance Order and the latest order, if any. Also, please mention the date on which the
WESE EACE HOSPITALITY Compliance Ord loaded in the index. 5. Kindly affix the Rs. 25 welfare ticket and Rs. 3 court fee on
AND MANAGEMENT PVT. ‘ho pkal tv: n: er was uploa e index. 5. y affix the Rs. are ti s
LTD. (POWERS € Yaxaiainama.
SUSPENDED)
MADAN MOHAN DHUPAR
VS. INDERPAL SINGH
MEMBERS OF THE BOARD 1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. Three rs Court fees and25
OF DIRECTORS OF M/S. rs welfare ticket missed in vakalatnama. 3. OCR missed in reply. 4. Kindly attach Compliance Order and the
5 30-07-2026 5 -07- . . . .
1 0710J0R01004T024 WEST FACE HOSPITALITY AlefEiian latest order, if any. Also, please mention the date on which the Compliance Order was uploaded in the index. 5.

AND MANAGEMENT PVT.
LTD. (POWERS
SUSPENDED)

Pagination missed in pdf.




ISR EXIM PVT LTD VS.

1. As per the Compliance Order, the current document was required to be filed within two weeks. However,
there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory

WEST FACE HOSPITALITY
16 A07-2028 CTI0L0ZNIBER0NE AND MANAGEMENT S1-07-2036 Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
PRIVATE LIMITED is sought is also annexed to the IA and included in the PDF as an annexure.
MADAN MOHAN DHUPAR
VS. INDERPAL SINGH
]C\)A}EI[\)IIII];!EI‘::}::S]‘(())FI;STIC{)?‘ ;?:RD 1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
17 31-07-2026 0710102073642024/6 WEST FACE HOSPITALITY 31-07-2026 S:kn;:;l::::‘eaomcr was uploaded in the index. 2. Three rs Court fees and 25 rs welfare ticket missed in
AND MANAGEMENT PVT. '
LTD. (POWERS
SUSPENDED)
SANDEEP GOEL
RESOLUTION 1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
18 31-07-2026 0710102019242025/3 PROFESSIONAL FOR JTPL |31-07-2026 Compliance Order was uploaded in the index. 2. Kindly attach the Vakalatnama. If the Vakalatnama is
PRIVATE LIMITED VS. already on record, please mention the same in the Index as: Vakalatnama is on record.
MURARI LAL
SANDEEPGOEL 1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
RESOLUTION Compliance Order was uploaded in the index. 2. Kindly attach the Vakalatnama. If the Vakalatnama is
19 31-07-2026 0710102019242025/4 PROFESSIONAL FOR JTPL |31-07-2026 alrca[()l on record leasepmcnﬁon the same ix; tl.le Inde);& as: Vakalatnama is on r.ecord 3. Counsel sign missed
PRIVATE LIMITED VS. "o dey‘ + P : : - £
MURARI LAL -

i
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1. Kindly attach the Vakalatnama. If the Vakalatnama is already on record, please mention the same in the

SANDEEHGOLL Index as: Vakalatnama is on record. 2. As per the Compliance Order, the Reply was required to be filed within
RESOLUTION Two weeks. However, there has been a delay in filing the same. Therefore, you are requested to kindly file an
20 31-07-2026 0710102019242025/5 PROFESSIONAL FOR JTPL |31-07-2026 " EH SerE s TS yan, e ! *y a 4
Interlocutory Application (IA) seeking condonation of delay. Kindly ensure that the document for which
PRIVATE LIMITED VS. . . . . . .
condonation of delay is sought is also annexed to the IA and included in the PDF as an annexure. 3 kindly
MURARI LAL
attach latest order
TPE-M75 DUCTURUS
RESOLUTION
PROFESSIONALS PRIVATE
LIMITED ACTING
THROUGH ITS DIRECTOR
MR JALESH KUMAR
GROVER RESOLUTION
PROFESSIONAL VS. 1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
21 31-07-2026 0710102109432025 -07-
201G TUSHAR GOEL DIRECTOR Ri-05-2026 Compliance Order was uploaded in the index.
(POWERS SUSPENDED)
SHREE V ARDHMAN
INFRAHEIGHTS PRIVATE
LIMITED & DIRECTOR
TILLAGE TOWERS
FACILITY MANAGEMENT
CODVIALC DDINATE
1. 1. Please note that pages **100-104, 110, 111-117, 119, 120-126, 129-141, and 143-149** are in Hindi.
Kindly upload the English translations of these pages. While uploading the translated copies, please clearly
mention the corresponding page number(s) for which the English translation has been provided. Additionally,
kindly review the entire set of documents from your end to ensure that there are no other pages in Hindi or any
MR. SANDEEP GOEL language other than English. If any such ;.)ages are found, please arrangc.for their Engllsh.trz.mslahons and
RESOLUTION upload them as well. 2. As per the Compliance Order, the reply was required to be filed within **two weeks**.
M H H ek
22 31-07-2026 0710102065522024/7 PROFESSIONAL FOR JTPL |31-07-2026 Howe.ver., there has bc':en a delay in filing the same. _Accordmgly, you are requested to file an Interlo.cutory
Application (I1A) seeking condonation of delay**. Kindly ensure that the doci t for which condonation of
PRIVATE LIMITED VS. . . . A
MURARI LAL delay is being sought is annexed to the IA and included in the PDF as an annexure. Please also note that the
order was uploaded on the NCLT website belatedly; however, despite the delayed upload, there was a further
delay of two days in filing the reply. The same may be appropriately explained in the IA. 3. Kindly attach the
**Vakalatnama**. If the Vakalatnama has already been filed and is on record, please mention the same in the
Index as: **&amp;amp;quot;Vakalatnama is on record.&amp;amp;quot;** 4. Kindly attach the **]atest
order**, as the same is presently not included in the filing.
SUNRISE LUXURY RETAIL : 3 .
23 30-07-2026 0710102019272026/3 PRIVATE LIMITED VS. NA 31-07-2026 1. kindly attach compliance order and latest order if any.
N
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IPE - MIS DUCTURUS
RESOLUTION
PROFESSIONALS PRIVATE
LIMITED ACTING
THROUGH ITS DIRECTOR
MR JALESH KUMAR
GROVER RESOLUTION : . . " .
24 30-07-2026 0710102105752025/6 PROFESSIONAL FOR MIS  |31-07-2026 L Kmd.ly attach Compliance Ord?r and'the latest order, if any. Also, please mention the date on which the
Compliance Order was uploaded in the index.
SANTUR
INFRASTRUCTURES PVT.
LTD VSTUSHAR GOEL
DIRECTOR (POWER
SUSPENDED) MIS SANTUR
INFRASTUCTURES PVT
LTD & ORS
or saTIH CloRA &
25 16-07-2026 0710102019992026/2 ANR VS. REGISTRAR OF  |31-07-2026 Yers ¢ y in filing the same. Therefore, you are requested to kindly Iile an "nterlocutory
COMPANIES DELHI Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
is sought is also annexed to the IA and included in the PDF as an annexure.
YASH BHUPESH GUPTA VS.
M/S WOW SOLUTIONS AND no of objections: - 1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. index
26 B-07-2026 U71010202352202618 SYSTEMS PRIVATE 31072026 missing 3. counsel sign is missing in last page of Written Submission
LIMITED
MR ANIL KUMAR SINGH 1. Kindly ensure that all pages of the Reply are duly signed. 2. Kindly ensure that all annexures bear the
VS. AI NXT endorsement True Copy along with the signature. 3. Remove double pagination from page no 73 to 100. 4.
2 31-07-2026 0710102045432026/1 TECHNOVATIONS PRIVATE 31-07-2026 Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
LIMITED Compliance Order was uploaded in the index.




VARDHMAN TRUSTEESHIP
PRIVATE LIMITED VS.

no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the

28 30-07-202%6 U710£02019622026/8 PRESTO INFO SOLUTION 31-07-2026 date on which the Compliance Order was uploaded in the Index.
PRIVATE LIMITED
KWALITY LIMITED VSKKR
INDIA FINANCIAL . L. .
29 30-07-2026 0710102042552026/3 SERVICES PRIVATE 31-07-2026 1. Kindly ensure that all pages of the Rejoinder are duly signed.
LIMITED
SAVITRI DEVI VS, SRISHTI .. . . -
30 31-07-2026 0710102038882026/1 LUBE (INDIA) PRIVATE 31-07-2026 1. The uploaded file is incorrect. Kindly file the appropriate Interlocutory Application (I.A.) and upload the
correct file.
LIMITED
KWALITY LIMITED VSKKR no otjob_]cctu{ns: - 1. As per the Comphar.lce Order, the reply was required to be filed within 2 weeks after
INDIA FINANCIAL receipt of notice. As per records the service was filed on 09.06.2026. Therefore you had 2 weeks to file your
31 30-07-2026 0710102042552026/2 31-07-2026 reply. you are requested to kindly file an Interlocutory Application (IA) seeking condonation of delay. Kindly
SERVICES PRIVATE ; 3 . ¢ . :
LIMITED ensure that the document for which condonation of delay is sought is also annexed to the IA and included in the

PDF as an annexure.




LIC HOUSING FINANCE

1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. pagination is missing in
index and pdf 3. counsel sign is missing in index and last page of Reply 4. Kindly ensure that all pages of the
Reply are duly signed. 5. in affidavit deponent sign and notary are missing 6. Kindly attach the Compliance

2 72026 G710102042120 26 LTD VSRAJNISH GUPTA 31072026 Order and the latest order, if any. Also, please mention the date on which the Compliance Order was uploaded
in the Index. 7. Kindly attach the Vakalatnama. If the Vakalatnama is already on record, please mention the
same in the Index as: &amp;amp;quot;Vakalatnama is on record.&amp;amp;quot;

IZ:JI\L{II?SDIT/]S)U:IIEES no of objections: - 1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. Kindly

33 30-07-2026 0710102020332026/8 ; 31-07-2026 attach the Compliance Order and the latest order, if any. Also, please mention the date on which the

INFRASTRICTURE. Compliance Order was uploaded in the Index. 3. OCR missing in index
LIMITED P P #5% &

no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the
TRANSPORT INDIA - 3PL date on which the Compliance Order was uploaded in the Index. 2. Kindly attach the Vakalatnama. If the

4 L2 SRIIL02060952025/1 VS. MR. MANISH AGARWAL 2072056 Vakalatnama is already on record, please mention the same in the Index as: &amp;amp;quot;Vakalatnama is

on record.&amp;amp;quot;
SANJOGITA AGARWAL VS. I PR I g " "
t HED B b k § h
35 29.07-2026 0710102079712025/6 A B R DRUGS PRIVATE 30-07-2026 no of objections: - 1. numbering is missing in bookmarking 2. Kindly attach the Compliance Order and the

LIMITED

latest order, if any. Also, please mention the date on which the Compliance Order was uploaded in the Index.
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36 29.07-2026 0710102013912026/1 IFN?I?QSQ’%AA?\?IET(UMAR 30-07-2026 Lindex missed in pdf 2.kindly attach the compliance order and the latest order if any. 3.bookmarking
SHARMA . mandatory
37 07-03-2026 0710102018152026/2 ?IA(QSMN:":zg ’{’ISLIII::;HUL 30-07-2026 1.page no is 33 is not clear 2.kindly attach the compliance order and the latest order if any. 3.need every pages
h JINDAL : ; sign and true copy in pdf
GENESIS BUILDCON no of objections: - 1. Please note that page(s) No. 32 is cut from the side(s), resulting in incomplete and unclear
VISION PRIVATE LIMITED content. Kindly upload clear and complete copies of the said page(s), ensuring that no portion of the text or
38 29-07-2026 0710102081932024/11 VS. REGISTRAR OF 30-07-2026 document is cut off. 2. kindly ensure that the annexures are duly signed and stamped with ; True Copy 3.
CdMPANlES Kindly attach the Compliance Order and the latest order, if any. Also, please mention the date on which the
Compliance Order was uploaded in the Index.
MR KUMAR VAIBHAYV VS.
39 29-07-2026 0710102059702026/1 M/S OPTIMUS AQUATECH [30-07-2026 L.only proof of service uploaded.
PRIVATE LIMITED
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RUCHI GARG PERSONAL

no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the

SANJAY GUPTA & ORS.

40 29-07-2026 0710102060822026/1 GUARANTOR VS. NO 30-07-2026
APPLICANT date on which the Compliance Order was uploaded in the Index. 2. OCR missing

ASHISH GARG VS. NOT no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the
e BRI 07101020613320%0/1 APPLICABLE S0-07-a0a date on which the Compliance Order was uploaded in the Index.

ARUNAVA SIKDAR VS.

GUANGZHOU TRUST 1.pagination missed in bookmarking. 2.as per the compliance order the affidavit was to be filed with in three
42 29-07-2026 0710102025542023/4 TECHNOLOGY CO LTD 30-07-2026 davs:

CHINA
£ 29.07-2026 0710102025502023/7 ARUNAVA SIKDAR VS. 30-07-2026 1.pagination missed in bookmarking 2.as per the compliance order the affidavit was to be filed with in three

days.




ANIL KUMAR SHARMA

RESOLUTION
PROFESSIONAL OF BLUE
44 29.07-2026 0710102029032026/2 ﬂ?ﬁ?&?{}:?}?;ﬁégﬁTE 30-07-2026 l.as pt?r the compliance order the reply was to be filed with in one week. 2.kindly attach the latest compliance
DADICH SUSPENDED order in pdf.
DIRECTOR OF BLUE MOON
TRAVELS PRIVATE
LIMITED
**No. of Objections** 1. The **Counsel&#039;s details** are incomplete in **Volumes 1 and 2**, Kindly
provide the complete counsel details. 2. OCR is missing in **Volume 1**. Kindly ensure that OCR is applied to
DIAMOND TRAEXIM all p:ﬁes in the \.'olume‘ 3 *"jl’age no. '172** is in a regional lang.uage. Kimflly upload an **En‘glish tre.mslatcd
PRIVATE LIMITED VS. copy** of the said page. While uploading the translated copy, kindly mention the corresponding original page
45 29-07-2026 0710102082052019/108 INDIRAPURAM HABITAT 30-07-2026 number. 4. **Volumes 3 to 19** are missing from the PDF. Kindly upload the complete PDFs of the said
CENTRE PRIVATE LIMITED volumes. 5. The **&quot;True Copy&quot;** endorsement and signature are missing on the annexures in
**Volumes 1 and 2**, Kindly affix the **&quot;True Copy&quot;** endorsement along with the requisite
signature on all annexures. 6. Kindly attach the **latest order** and the **Compliance Order** with the
filing.
**No. of Objections** 1. The **Counsel&#039;s details** are incomplete in all volumes. Kindly provide
complete counsel details in each volume. 2. **Page nos. 70, 71, 72, 73, 112 to 144, 174 to 206**, and all
annexures in **Volume 17** are missing the **&quot;True Copy&quot;** endorsement and signatures.
Kindly affix the **&quot;True Copy&quot;** endorsement along with the requisite signatures on the said
DIAMOND TRAEXIM pages and annexures. 3. **Page nos. 145, 2911, and 2912** are blank in the PDF. Kindly rectify the defect. 4.
PRIVATE LIMITED VS. Kindly ensure that all annexures in **Volumes 1 to 19** bear the **&quot;True Copy&quot;** endorsement
46 2072036 OABlO20BRIS2 LI INDIRAPURAM HABITAT A0:07-2026 along with the requisite signatures. 5. **Page nos. 407, 2032, 2033, 2034, 2045, 2046, 2069, 2090, 2120, 2122,
CENTRE PRIVATE LIMITED 2181, 2225, and 2824** are in incorrect alignment. Kindly upload these pages in the correct alignment and
ensure that they are properly oriented and clearly legible. 6. OCR is missing in **Volumes 2 to 16 and Volume
18**, Kindly ensure that OCR is applied to all pages in the said volumes. 7. **Page nos. 926, 1339, 1349, 1358,
2035, and 2909** are not readable. Kindly upload clear and legible copies of these pages. 8. Kindly attach the
**]latest order** and the **Compliance Order** with the filing.
AMRITA GUJRAL VS.
47 05-02-2020 0710102016052020/1 HYPERHIRE INDIA 30-07-2026 1 Kindly file in Petition.

PRIVATE LIMITED




SIMMI KASYAP

1. **Kindly separate file Application.** * The Application has been combined with other documents in a single
PDF. * Upload the **Application as a separate PDF** from the affidavit, annexures, vakalatnama, or other
documents, as required by the filing rules. 2. **Kindly ensure that the PDF is properly bookmarked with
correct pagination.** * Add PDF bookmarks for each section/document (e.g., Index, Application, Affidavit,
Annexures, Memo of Parties, etc.). * Ensure that the page numbers in the Index match the actual PDF page
numbers. 3. **Kindly attach the Compliance Order and the latest order, if any. Also, please mention the date

PRIVATE LIMITED

VSDWARKADHIS on which the Compliance Order was uploaded in the Index.** * Attach the **Compliance Order** passed by
e AHIH20E6 U OAGEXRES PROJECTS PRIVATE AUTELO26 the Court. * Also attach the **latest order**, if any has been passed after the Compliance Order. * In the
LIMITED Index, include an entry such as: * Mention the actual date on which the Compliance Order was uploaded. 4.
You uploaded different types of documents in one filing. This means that multiple document categories were
combined into a single PDF or a single filing, whereas the e-filing system requires them to be uploaded
separately according to their document type. For example: Application — separate PDF. Affidavit — separate
PDF. The Registry is asking you to segregate the documents and upload each under its respective document
type,
TRANSPORT INDIA - 3PL no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the
- WIS 071010207 T6A2025/1 VSMR. MANISH AGARWAL S-7:2026 date on which the Compliance Order was uploaded in the Index.
SATISH TUTEJA VS.
DEBASHISH NANDA
RESOLUTION no of objections: - 1. Please note that page(s) No. 104,105,106 are in incorrect alignment. Kindly upload the
50 16-07-2024 0710102061632024/6 PROFESSIONAL OF MAINI (30-07-2026 said page(s) in the correct alignment and ensure that they are properly oriented and clearly legible. 2. kindly
CONSTRUCTION attach latest order
EQUIPMENT PRIVATE
LIMITED
USHA GUPTA VS. MANSA
51 17-01-2026 0710102006582026/2 RAM AGRO FOODS 30-07-2026 1.kindly attach the compliance order and the latest order in pdf




ASSET RECONSTRUCTION

COMPANY (INDIA)
LIMITED(ARCIL) **No. of Objections** 1. The **Index** is missing. Kindly include the same. 2. Bookmarking with proper page
(CREDITORKTHROLGH bering is missing in the PDF. Kindl that the PDF is properly bookmarked with correct pagination
52 [29-07-2026 0710102074662022/12 | THE PROPOSED 30-07-2026 e s o o e L BoRer ) gl v
RESOLUTION 3. **325 welfare fee** and **I3 court fee** are missing in the **Vakalatnama**, Kindly affix the requisite
PROFESSIONAL MR. RAM welfare fee and court fee.
RATAN KANOONGO VS.
MR. PRADEEP GUPTA
R S PLASTICS VS. NANOFIL
53 29-07-2026 0710102052172026/1 TECHNOLOGIES PRIVATE |30-07-2026
LIMITED
The objection sheet could not be generated due to a technical glitch in the system.nicpmu-nclt@supportgov.in
**No. of Objections** 1. The **Notary attestation** and **date** are missing in the **Affidavit**. Kindly
rectify the same. 2. Kindly attach the **Compliance Order** and the **latest order**, if any. Also, please
mention the date on which the Compliance Order was uploaded in the **Index**, 3. Kindly attach the
54 29-07-2026 0710102095112024/3 ALOK KUMAR AGARWAL |30-07-2026 **Vakalatnama**. If the Vakalatnama is already on record, kindly mention the same in the Index as:
**&quot;Vakalatnama is on record.&quot;** 4. The **bookmarks are not linked** with the PDF. Kindly
ensure that all bookmarks are properly linked to the corresponding pages in the PDF. 5. Also note that in some
of the lines there are blank spaces kindly check and rectify the same.
SIRAJUDDIN QURESHI VS.
55 29-07-2026 0710102027602026/1 REGISTRAR OF 30-07-2026 1.as per the compliance order The Appellant shall take steps, within 10 days.

COMPANIES DELHI

\m.



no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the
ReANAY SETT V=, date on which the Compliance Ord loaded in the Index. 2. Kindly attach the Vakalatn If th
56 29.07-2026 0710102076412022/8 PARADIGM INDOTECH  |30-07-2026 o LOmBRARCE IEECE WAS UPLATee. T INEINGEX. & SNTyauach he vaaiatama. B e
Vakalatnama is already on record, please mention the same in the Index as: &amp;amp;quot;Vakalatnama is
PRIVATE LIMITED
on record.&amp;amp;quot;
ARUNAVA SIKDAR VS. AV
INFRA PROJECTS L.as per the compliance order the affidavit was to be filed with in three days. 2.pagination missed in
57 29-07-2026 0710102027842023/7 BUSINESS SOLUTIONS 30-07-2026 bookmarking
(INDIA) (P) LIMITED
SMALL INDUSTRIES
DEVELOPMENT BANK OF
58 29-07-2026 0710102020132026/1 INDIA VS. BANYAN 30-07-2026 l.index missed in pdf 2 Bookmarking Missing
INDUSTRIES PRIVATE
LIMITED
TYROS INTERNATIONAL
59 19-06-2025 0710102051622025/3 LLP VS. UNIWORD 30-07-2026 1.counsel details missed in index.
TELECOM LIMITED
e\



SHADAB KHAN VS. . . .
-07- -07- i i L 20 f
60 29-07-2026 0710102022302026/4 GAURAV KATIYAR 30-07-2026 1.kindly attach the compliance order and the latest order if any. 2.vakalatnama copy missed in pd
SHANAVAZ RANA VS. R . . i
61 20-01-2026 0710102007072026/2 REGISTRAR OF 30-07-2026 lvlundl);ale:ascih ltlh:nzo:np:acl;ce (i);(:lel:*nae::]l:che latest order in if any. 2.pagination missed in bookmarking. 3.need
COMPANIES NEW DELHI EVERY PRESS.SIE rue copy :
THE CANARA BANK 1.kindly attach the compliance order and the latest order if any. 2.index missed in pdf 3.bookmarking
62 29-07-2026 0710102013902026/1 LIMITED VS. SHIV PRIYA 30-07-2026 wandatary
SUMAN KUMAR VERMA VS. ’ . ; " ”
63 15-09-2024 0710102079672024/1 DEEPAK CHANDILA 30-07-2026 1. kindly attach the Compliance order wherein the court has directed to file proof of service.
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JETAIR 17 LIMITED VS.

VSSATISH SAHIJPAL

64 30-09-2024 0710102083992024/7 SPICEJET LIMITED 30-07-2026 2. kindly merge master index in sequence wise and adjust the order in separate pagination in pdf
MIS PAYALPROTECTION P
65 27-07-2026 0710102046572025/60 LTD VS. MIS LEXUS INDIA  [29-07-2026 1. kindly file in IA
LTD
ilglgilgggs()f:;sl'?sgvs no of objections: - 1. Kindly attach the Vakalatnama. If the Vakalatnama is already on record, please mention
66 27-07-2026 0710102052082026/1 ANGEL PROMOTERS 29-07-2026 :tlcns?nr?szil: the Index as: &amp;amp;quot;Vakalatnama is on record.&amp;amp;quot; 2. page no-15 counsel
PRIVATE LIMITED g J
1. Please note that page No.172 and 173 are cut from the left side, resulting in incomplete and unclear content.
Kindly upload clear and complete copies of the said page, ensuring that no portion of the text or document is
67 27-07-2026 0710102091442021/11 AdLT GYANCHAND JATN 29-07-2026 cut off. 2. Copy of vakalatnama missed in pdf. 3. Kindly attach Compliance Order and the latest order, if any.

Also, please mention the date on which the Compliance Order was uploaded in the index. 4. Kindly remove the
double pagination from page no 304 to 312.




AMIT DHINGRA VS. PG

VS. RAVI GUM INDUSTRIES
LIMITED

68 28-07-2026 0710102038102026/3 CABS INDIA PRIVATE 29-07-2026 1. wrong file kindly file in IA
LIMITED
ALLIED TELENET PRIVATE
LIMITED VS. PRESTO INFO 1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
6 -07- S -07- . s
2 OIS R EIa e SOLUTIONS PRIVATE JR=202% Compliance Order was uploaded in the index.
LIMITED
ALLIED TELENET PRIVATE
LIMITED VS. PRESTO INFO 1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
7 2EUT2020 WO LIIZ20257 SOLUTIONS PRIVATE 2512026 Compliance Order was uploaded in the index.
LIMITED
SHRI HIRJIBHAI
7 16-04-2026 0710102030392026/1 PREMCHANDBHAI DEDHIA 29072026 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the date on which the

Compliance Order was uploaded in the Index.
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AMIT KUMAR VS. M/S.

no of objections: - 1. As per the Compliance Order, the affidavit was required to be filed within one week.

CROSSINGS However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory
G AH05-2026 0710102049102026/1 INFRASTRUCTURE 29-07-2026 Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
PRIVATE LIMITED is sought is also annexed to the IA and included in the PDF as an annexure.
MRMANNDRAKUMARTIWA
RI RESOLUTION
gléegizsgggé‘hmggglx no of objections: - 1. As per the C.omplliance Order, the affidavit was required to be filed within one week.
PROJECT RAHEJA SHILAS However, there has b.een a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory
73 27-07-2026 0710102053352026/1 LOW RISE VS. PRESIDENT I 29-07-2026 Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
is sought is also annexed to the IA and included in the PDF as an annexure.. 2. kindly ensure that the annexures
SECRETARY RESIDENT . "
WELFARE ASSOCIATION are duly signed and stamped with &amp;amp;quot; True Copy&amp;amp;quot;.
PROJECT RAHEJA
ATHARVA
KULDIP SINGH SETHI AND
GAGAN GOYAL VS.
74 28-07-2026 0710102055272026/1 KASHYAPI 29-07-2026 no of objections: - 1. Kindly attach the Compliance Order of NCLT
INFRASTRUCTURE
PRIVATE LIMITED
75 28-07-2026 0710102072442025/5 ::gi g:}gzzg: IS(?N(:;{RVS. 29.07-2026 no. ot: objection.s: -.l. lfindl'y .enmfre that the PDF is properly bookmarked with correct pagination. 2. index is
AGGARWAL missing 3. pagination is missing in pdf
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ALLIANCE LUMIERE

PRIVATE LIMITED

76 28-07-2026 0710102059872021/26 LIMITED VSASHOK 29-07-2026 1. Kindly file in IA
MAHINDRU
no of objection 1. as per the compliance order the convenience compilation was required to be filed with in
. , Three days are granted however a delay in filling the convenience compilation therefore you are requested to
77 28-07-2026 5 -07-
2 0710102016102025/17 e e PRHRE kindly file an interlocutory application (IA) Seeking condonation of delay. kindly ensure that the document of
which condonation of delay is sought is also annexed to the IA and included in the pdf as an annexed
PING DEVELOPERS PVT. . . . . . .
78 28-07-2026 0710102018762026/2 LTD. VS. MONITORING 29.07-2026 nodof ob]cctloln l(.J k(xjn.dli'hatfn(clhedzthe :‘atles't compllanc.e order alnd also mention the date which the compliance
COMM[TTEE order was uploaded In e Index 2. vakalatnama require in reply
UNISON IX PRIVATE oo : . 5 i
79 27-07-2026 0710102043772026/1 LIMITED VS. SJSC UNISON |29-07-2026 no of ob]ec.nons. -1, chllly attach the Compliance (.)rder and the latest order, if any. Also, please mention the
date on which the Compliance Order was uploaded in the Index.
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TEENA SARASWAT

1. bookmarking mandatory along with pagination. 2. counsel details missed on index. 3. As per the Compliance
Order, the affidavit was required to be filed within the stipulated period two weeks. However, there has been a

80 28-07-2026 0710102044422026/1 PANDEY VS. SONIA 29-07-2026 delay in filing the same. Therefore, you are requested to kindly file an Interlocutory Application (IA) seeking
RASTOGI condonation of delay. Kindly ensure that the document for which condonation of delay is sought is also annexed
to the IA and included in the PDF as an annexure.
ISITH PRAKASH
GANGOOLY VS. NUGREEN 1. The uploaded file is incorrect. Kindly file the appropriate Interlocutory Application (I.A.) and upload the
81 28-07-2026 0710102114622019/19 ENERGY PRIVATE 29-07-2026 correct file.
LIMITED & ORS.
IIFL HOME FINANCE
LIMITED VS. OM AND AJAY . i
82 28-07-2026 0710102082112025/6 BUILDERS PRIVATE 29-07-2026 1. As per the order The cost shall be deposited within a week
LIMITED
**QObjections** 1. Two affidavits have been uploaded under the same serial (slash) number. Kindly upload
: g ‘ . 2 " der, i
AVA MERCHANDISING St eqoirel 4 b HInD itk *ESE) Py, Cleweve, hscvis» ety gt STRLIVE Toaratrs
83 28-07-2026 0710102023992026/4 SOLUTIONS PRIVATE 29-07-2026 9 yoTe ' ¥ & : g

LIMITED

you are requested to file an **Interlocutory Application (IA) seeking condonation of delay**. Kindly ensure
that: * the document(s) for which condonation of delay is sought are annexed to the IA; and * both affidavits
are also enclosed as annexures and included in the same PDF filed along with the IA.
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MR. ANKIT PATHAK VS.

1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. Kindly attach Compliance
Order and the latest order, if any. Also, please mention the date on which the Compliance Order was uploaded

KANOE IMPEX INDIA
PRIVATE LIMITED

84 28-07-2026 0710102092162025/2 M/S IVR PRIME IT. SEZ 29-07-2026
PVT. LTD. in the index.
no of objections: - 1. Kindly ensure that all pages of the Reply are duly signed. 2. Kindly attach the Compliance
85 27-07-2026 0710102101342025/3 UMESH GARG 29-07-2026 Order and the latest order, if any. Also, please mention the date on which the Compliance Order was uploaded
in the Index.
86 27-07-2026 0710102101342025/2 UMESH GARG 29.07-2026 1. Signature mandator-y on every page of. Reply. 2. Kmflly attach Compliance Ord.er an(! the latest order, if
any. Also, please mention the date on which the Compliance Order was uploaded in the index.
MORGAN BEVERAGES
PRIVATE LIMITED VS.
87 09-11-2024 0710102095552024/1 MRS 29-07-2026 1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. Index mandatory in pdf.
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TPE-M7S DUCTURUS
RESOLUTION
PROFESSIONALS PRIVATE
LIMITED ACTING
THROUGH ITS DIRECTOR
MR JALESH KUMAR
GROVER RESOLUTION
PROFESSIONAL VS. . 1 .
88 27-07-2026 0710102109432025/15 TUSHAR GOEL DIRECTOR 29-07-2026 1.kindly attach the compliance order and latest order if any
(POWERS SUSPENDED)
SHREE V ARDHMAN
INFRAHEIGHTS PRIVATE
LIMITED & DIRECTOR
TILLAGE TOWERS
FACILITY MANAGEMENT
SCDVICTC DDINVATE
As per the Compliance Order, the affidavit was required to be filed within the stipulated period one week .
However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory
89 18072028 OT10102044522026/3 Ll AOT-2026 Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
is sought is also annexed to the IA and included in the PDF as an annexure.
SMALL INDUSTRIES
DEVELOPMENT BANK OF - . ; : .
90 28-07-2026 0710102020152026/1 INDIA VS. MR. SUMIT 29-07-2026 no of objection 1. index missed 2. book marking also missed
CHOPRA
ETERNITY HOMES
PRIVATE LIMITED VS.
MINISTRY OF CORPORATE - . ¢
91 28-07-2026 0710102007812023/8 AFFAIRS THROUGH 29-07-2026 no of objections: - 1. kindly file in IA
REGISTRAR OF
COMPANIES NEW DELHI
KRISHEN BANS BAHADUR
& ORS VS. THE s i
92 28-07-2026 0710102049522023/5 INSTALMENT SUPPLY 29-07-2026 1. Kindly file in IA
LIMITED
1. Kindly ensure that all pages of the Reply are duly signed. 2. Remove double pagination from page no 22 to
REENA MAHENDRU VS. 69. 3. Page no 63 and 64 are not readable, kindly attach legible copy. 4. Pagination missed in bookmarking. 5.
93 28-07-2026 0710102081982022/13 LALIT AIRWAYS PRIVATE (29-07-2026 Kindly attach the Vakalatnama. If the Vakalatnama is already on record, please mention the same in the Index
LIMITED as: Vakalatnama is on record. 6. Kindly attach Compliance Order and the latest order, if any. Also, please
mention the date on which the Compliance Order was uploaded in the index.
no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the
NILESH SHARMA " ; " . :
VSDIRECTORATE OF date on which the Compliance Order was uploaded in the Index. 2. Kindly ensure that the PDF is properly
94 28-07-2026 0710102049652022/7 TOWN AND COUNTRY 29-07-2026 bookmarked with correct pagination. 3. Kindly ensure that all annexures bear the endorsement
PLANNING HARYANA &amp;a.m!);q\'lot;'fruc Copy&amp;amp;quot; along with the signature. 4. counsel sign is missing in index 5.
OCR missing in pdf
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SHREE S.B.G. STEELS
PRIVATE LIMITED VS.

1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the

95 28-07-2026 2095452025/4 -07-
RELOID 520251 SATNAM GLOBAL 29-07-2026 Compliance Order was uploaded in the index.
INFRAPROJECTS LIMITED
ETERNITY HOMES
PRIVATE LIMITED VS.
MINISTRY OF CORPORATE i s " "
96 28-07-2026 0710102007812023/9 AFFAIRS THROUGH 29-07-2026 no of objections: - 1. kindly file in IA
REGISTRAR OF
COMPANIES NEW DELHI
SHIVALIK GREENS
MAINTENANCE PRIVATE
LIMITED VS. ATS
INFRABUILD PRIVATE no of objection 1. kindly attached the latest compliance order and also mention the date which the compliance
97 28-07-2026 026/1 -07-
0710102025452026/ LIMITED THROUGH ITS 2a-aze order was uploaded in the index
RESOLUTION
PROFESSIONAL NIRMAL
KUMAR BHESONI
BRITONNA HOTEL AND T . .
08 27-07-2026 0710102047942025/4 YACHT CLUB PRIVATE 29-07-2026 no of ob]ccm?ns. - 1. pageno-1to 5, 7.to 14 OCR MISSIING 2. Kmdly_attach the Compliance Ort?er and the
LIMITED latest order, if any. Also, please mention the date on which the Compliance Order was uploaded in the Index.
ISITH PRAKASH
GANGOOLY VS. NUGREEN 1. The uploaded file is incorrect. Kindly file the appropriate Interlocutory Application (I.A.) and upload the
99 28-07-2026 114622019/20 -07-
freiez ‘ ENERGY PRIVATE 28002020 correct file.
LIMITED & ORS.
**No. of Objections:** **No. of Objections:** 1. As per the Index, both the **Reply** and **Written
Statement** have been mentioned. However, the order directs filing of the **Reply only**. Kindly clarify and
RAM KUMAR VS. MS. specify which document has actually been filed. 2. Kindly attach the latest order. 3. As per the order dated
100 06-07-20 -07-

4 ILO102076 20210 KAJAL ILMI 2802020 **09.07.2026**, Respondent No. 4 (R-4) was directed to approach the Registry for curing the defects and to
take steps for uploading the Reply on board within a period of **3 days**. However, the filing appears to have
been made beyond the stipulated period. Kindly clarify the delay and take necessary steps accordingly.

KULDIP SINGH SETHI AND no of objections: - 1. numbering is missing in bookmarking 2. Kindly ensure that all pages of the Reply are
GAGAN GOYAL VS. duly signed. 3. OCR missing in all pdf 4. As per the Compliance Order, the reply was required to be filed
101 18-07-2026 0710102099182025/3 KASHYAPI 28-07-2026 within 3 days. However, there has been a delay in filing the same. Therefore, you are requested to kindly file
INFRASTRUCTURE an Interlocutory Application (IA) seeking condonation of delay. Kindly ensure that the document for which
PRIVATE LIMITED condonation of delay is sought is also annexed to the IA and included in the PDF as an annexure.
KULDIP SINGH SETHI AND
GAGAN GOYAL VS. . :
102 18-07-2026 0710102099182025/4 KASHYAPI 28-07-2026 no ofhob!cct'lons: - .1. R.s, zS/-k:lclf:e fees and Rs. 3/- court fees put on blank space in vakalatnama 2.
INFRASTRUCTURE numbering is missing in bookmarking
PRIVATE LIMITED
**QObjections** 1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. The case
MRS. PALLAVI GUPTA & number is missing from the PDF. Kindly include the case number in the document. 3. Page No. 4 is not clear.
103 06-01-2020 0710102169292019/1 MR. PADAM THAKUR VS. 28.07-2026 Kindly upload a legible copy of the said page. 4. Please note that Pages No. 9 to 12 are incorrectly aligned.

JAIPURIA BUILDCON PVT.
LTD

Kindly upload these pages in the correct alignment and ensure that they are properly oriented and clearly
legible. 5. Kindly attach the Compliance Order and the latest order, if any. Also, mention in the Indﬁ}x the date
on which the Compliance Order was uploaded. |
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MRS. PALLAVI GUPTA &
MR. PADAM THAKUR VS.

no of objections: - 1. OCR missing in index and page no- 1 to 30 2. Kindly attach the Compliance Order and

104 18-12-2019 0710102169292019/17 JAIPURIA BUILDCON PVT. 28-07-2026 the latest order, if any. Also, please mention the date on which the Compliance Order was uploaded in the
Index.
LTD
MR SURINDER BABBAR 1. Index, pagination, and bookmarking are mandatory in the PDF. Kindly rectify the defect. 2. The uploaded
105 TEOTEHIE 0710102058622026/1 VSICICI BANK LTD 28072026 PDF contains the Memorandum of Appearance instead of the Vakalatnama. Kindly upload the Vakalatnama.
**No. of Objections:** 1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. The
Index is missing. Kindly upload the Index. 3. Pagination is missing in the PDF. Kindly ensure that page
numbers are properly mentioned on all pages. 4. Kindly ensure that all pages of the Reply are duly signed. 5.
The counsel&#039;s signature is missing on the last page of the Reply. Kindly ensure that the same is duly
106 27-07-2026 0710102038172025/4 thf;{g:NBEAAEDWAJ V& 28-07-2026 signed by the counsel. 6. The Affidavit is missing. Kindly attach the same. 7. Kindly attach the Compliance
* Order and the latest order, if any. Further, mention the date on which the Compliance Order was uploaded in
the Index. 8. The Vakalatnama is missing. Kindly attach the same. 9. Proof of Service is missing. Kindly attach
the same. 10. The PDF has been uploaded twice. Kindly remove the duplicate PDF and retain only the correct
file.
ASHOK KUMAR GULLA o " 5 s
:-1. dly att | h 2 i
107 27.07.2026 0710102050022026/1 VSGURCHARAN SINGH 28-07-2026 no of ob]ec.tmns 1 Kmily attach the Compliance (‘)rder and the latest order, if any. Also, please mention the
LAU date on which the Compliance Order was uploaded in the Index.
MR. VILAY KUMAR
BIDHURI SOLE PROP MS No. of Objections: This is an application. Kindly file the same through the IA Portal after curing the following
108 27-07-2026 0710102034252024/37 VK GARMENTS VS. MS 28-07-2026 defeces.
LEXUS INDIA LTD
T s s s
100 27072026 0710102041942025/3 RELINE UV ASEAN 28-07-2026 e Y S SE Sy a2 y . Y
PRIVATE LIMITED Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
is sought is also annexed to the IA and included in the PDF as an annexure.
1. The same file has been uploaded twice. Kindly remove the duplicate file. 2. As per the Compliance Order,
SSAB EMEA AB VS. o £ cag s & s
MACHINO the cost of relief was required to be filed within one week. However, there has been a delay in filing the same.
110 27-07-2026 0710102067142025/7 28-07-2026 Therefore, you are requested to kindly file an Interlocutory Application (IA) seeking condonation of delay.
INTERNATIONAL PRIVATE " . s + X
Kindly ensure that the document for which condonation of delay is sought is also annexed to the IA and
LIMITED . .
included in the PDF as an annexure.
REENA MAHENDRU VS, no of objections: - 1. Kindly ensure that all pages of the Reply are duly signed. 2. Kindly attach the Compliance
111 27-07-2026 0710102028032025/3 LALIT AIRWAYS PRIVATE (28-07-2026 Order and the latest order, if any. Also, please mention the date on which the Compliance Order was uploaded
LIMITED in the Index.
BBCL PRIME
CONSTRUCTIONS PRIVATE
LIMITED VS. MR SUMAN no of objections: - 1. page no-1 to 17,21 to 28 OCR missing 2. Kindly attach the Compliance Order and the
112 ST DTG KUMAR VERMA 2807-2026 latest order, if any. Also, please mention the date on which the Compliance Order was uploaded in the Index.
LIQUIDATOR OF HYDRIC
FARM INPUTS LIMITED
G.K. EARTH MOVERS VS. i a s . o s
1. d t. Kindly file th te Interlocutory Applicati LA.
13 26-07-2026 0710102024772026/2 NKG INFRASTRUCTURE 28-07-2026 The uploaded file is incorrect. Kindly file the appropriate Interlocutory Application (I.A.) and upload the
correct file.
LIMITED
MIS. INFINITY
INFORMATICS LIMITED _— .
.07- -07- : - 2. kindly attach latest ord
114 27-07-2026 0710102050382025/4 VS. MIS MAGICON IMPEX 28-07-2026 no of objections: indly attach latest order
PRIVATE LIMITED
|
CREATIVE INFRAHEIGHTS _— X ; ; _ A '
f : - 1. Kindl that the P ) kmarked with t tion. 2. kindl
115 24-10-2019 0710102133212019/1 PVT. LTD. VS. JBK 28-07-2026 no of objections: ndly ensure that the PDF is properly bookmarked with correct pagination in

DEVELOPERS PVT. LTD.

attach compliance order {

e
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MANASVI SECURITIES

1. As per the Compliance Order, affidavit was required to be filed within the stipulated period one week.
However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory

116 25-07-20. 3 -07- s s "
26 (FIOLE04T 0002611 SERVICHS VB CREWEOR || 25071026 Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
PRODUCTS LIMITED . . . :
is sought is also annexed to the IA and included in the PDF as an annexure.
VARDHMAN TRUSTEESHIP
PRIVATE LIMITED VS. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the date on which the
25-07-2026 -07-
T 7 STEMLIS0ICEA0R00 PRESTO INFO SOLUTION SR0T-2020 Compliance Order was uploaded in the Index.
PRIVATE LIMITED
JIGAR TARUNKUMAR :‘.v.l\m(liliy :I:Insure that(tlhell.’Dl: lts_lpr(;pesr.ly b(:okmarkzd |:vxth.correct pagma;lon. l2 S:née ﬁlesfarek:;l)l(t):ded i
118 |24-07-2026 0710102054372026/2 BHATT VS. SRINARAIN  [27-07-2026 ice, Juncly remove Cuplicate file. J. Signature mandatory in every page of reply. 4. L.opy ol vakalatnama an
AGGARWAL proof of service missed in pdf. 5. OCR missed in pdf. 6. Kindly attach Compliance Order and the latest order,
if any. Also, please mention the date on which the Compliance Order was uploaded in the index.
CHAUHAN PRIVATE o . . . .
119 25-07-2026 0710102053242026/1 LIMITED VS. EARTH 27-07-2026 Zotof objelcl.ml)lntsl; -é. Kml('lly at!(n)cl(llthc Complha:cz(i:]r;l:cr Iann(;ie;he latest order, if any. Also, please mention the
INFRFASTRUCTURES LTD ate on which the Compliance Order was uploade s
SUPERTECH REALTORS 1. Kindly cns.urc that the PDF is Properly bookmarked with correct pagination. 2. Pfxgma_hon missed in index
PRIVATE LIMITED VS and pdf. 3. Signature mandatory in every page of pdf. 4. Same files are uploaded twice, kindly remove
120 24-07-2026 0710102053332026/2 ¥ 27-07-2026 duplicate file. 5. File is incomplete as per mentioned in index. Only reply uploaded in pdf. Kindly rectify the
SUPERTECH TOWNSHIP 5 . "
PROJECT LIMITED defect and upload complete pdf. 6. Kindly attach Compliance Order and the latest order, if any. Also, please
mention the date on which the Compliance Order was uploaded in the index.
INCOME TAX
DEPARTMENT VS. 1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
121 03-02-2026 0710102010122026/2 REGISTRAR OF 27-07-2026 Compliance Order was uploaded in the index. 2. On Page No. 5 to 12, a newspaper cutting has been uploaded.
COMPANIES NCT OF DELHI Kindly highlight the relevant portion of your matter.
& HARYANA
RUPALI SHARMA VS. MS . . . . .
122 24-07-2026 0710102053912026/1 ARTEFORM DESIGNS 27-07-2026 1C Km:l.ly attz)cthompllanlce ((l)r((]l(_':r :i:d.tl:le latest order, if any. Also, please mention the date on which the
PRIVATE LIMITED ompliance Order was uploaded in the index.
INCOME TAX 1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
123 03-02-2026 0710102010152026/2 DEPARTMENT VS. 27-07-2026 Compliance Order was uploaded in the index. 2. On Page No. 5 to 12, a newspaper cutting has been uploaded.
SUBHASH VERMA Kindly highlight the relevant portion of your matter.
MR NISHIT BHARAT SHAH 1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. Pagination missed in index
VS. MR UMESH SINGHAL and pdf. 3. Signature mandatory in every page of pdf. 4. Same files are uploaded twice, kindly remove
RESOLUTION duplicate file. 5. File is incomplete as per mentioned in index. Only reply uploaded in pdf. Kindly rectify the
124 24-07-2026 07101020493 -07-
luabanatiiaed PROFESSIONAL OF HHorame defect and upload complete pdf. 6. copy of vakalatnama mandatory in pdf. 7. Kindly attach Compliance Order
SUPERTECH TOWNSHIP and the latest order, if any. Also, please mention the date on which the Compliance Order was uploaded in the
PROJECT LTD index.
i T o ok . .
MS SHALU KHANNA VS. Llsigfzofizfl?;;s 1. Ttllle (::llte ll(s mlssnrng onﬂllhcp\[/)a:allattr;lam;. KJ:(ll)Iy mfenfhson ﬂ'le (;?te a:d uptt!oadathe
125 [27-07-2026 0710102010412026/1 M/S MORRIS LAMINATES ~ [27-07-2026 SAMETLE,” PIRICY TEROVE TG D AN L PARSIIOM LIt D ITRG KDL HO01 O1 SCIVICEAqUOL; Sec on,
blank page has been uploaded. If the Proof of Service is not required, kindly mention the same accordingly
PVT LTD . .
instead of uploading a blank page.** N
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ARUNAVA SIKDAR

RESOLUTION
PROFESSIONAL OF DREAM
PROCON PRIVATE
126 04-02-2025 0710102012402025/7 LIMITED VS. MANOHAR 27-07-2026 1. The PDF is incomplete and contains only one page. Kindly upload the complete PDF.
VI1J RESOLUTION
PROFESSIONAL OF M/S
LOGIX CITY DEVELOPERS
PRIVATE LIMITED
**List of Objections** 1. **The &quot; True Copy&quot; signature/stamp is missing on the annexures. Kindly
H H - . kK dek
it st e e
127 [25-07-2026 0710102049342026/2 PROTEINS VS. JINDAL 27-07-2026 s i R E i ey e S 3 S dnsarmgee e ey
REFINERIES LIMITED the said pages.** 3. **The requisite court fee of I3 is missing on the Vakalatnama. Kindly affix the same.** 4.
**Kindly attach the Compliance Order and the latest order, if any. Also, please mention the date of the
Compliance Order in the Index.**
RAJESH GULLAH VSWEST
FACE HOSPITALITY AND . :
128 24-07-2026 0710102041652025/5 MANAGEMENT PRIVATE 27-07-2026 1. Date missed in vakalatnama.
LIMITED
SONIA SACHDEVA VS.
129 24-07-2026 0710102067352024/3 NIYATI COMMUNICATIONS|27-07-2026 1. OCR missed in page no from 48,68 to 75.
PRIVATE LIMITED
MR. PIYUSH KISANLAL
JANI RP OF ELEGANCE
130 24-07-2026 0710102025652026/1 I(V:l:é,éi;i)MlTED VIASSET 27-07-2026 1. Kindly ensure that the PDF is properly bookmarked with correct pagination.
RECONSTRUCTION
ENTERPRISES LTD
MR NEERAJ WADHWA VS.
131 25-07-2026 0710102036332026/3 SANSKRITI VILLAS 27-07-2026 1. one Rs. court fee missed on vakalatanama kindly paste on blank space of vakalatanama &amp;amp;#039;
PRIVATE LIMITED
NAVNEET KUMAR GUPTA
RESOLUTION
PROFESSIONAL OF ANDES no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the
132 ISATAnG 071810203900202601 TOWN PLANNERS PRIVATE 297200 date on which the Compliance Order was uploaded in the Index.
LIMITED VS. SAHIL
MANGLA
MR. RAJESH CHAND . 5 o .
133 24-07-2026 0710102064652023/78 GUPTA VS. SKM REFCON  |27-07-2026 Ilr.ug:;:’age No. 5 and 6, a newspaper cutting has been uploaded. Kindly highlight the relevant portion of your
PRIVATE LIMITED :
1. remove double pagination from page 89 to 122 2. page no 138 is not readable kindly upload the clear page. 3.
MR NEERAJ WADHWA VS. OCR missed on Scan pages in PDF. 4. Kindly attach the Compliance Order and the latest order, if any. Also,
134 25-07-2026 0710102036332026/2 SANSKRITI VILLAS 27-07-2026 please mention the date on which the Compliance Order was uploaded in the Index. 5. Kindly attach the
PRIVATE LIMITED Vakalatnama. If the Vakalatnama is already on record, please mention the same in the Index as:

&amp;amp;quot; Vakalatnama is on record.&amp;amp;quot; /)
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VARDHMAN TRUSTEESHIP
PRIVATE LIMITED VS.

1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. sign missed on every page of
reply. 3. Counsel sign missed on index and last page of reply. 4. pagination missed in PDF. 5. Kindly attach the
Compliance Order and the latest order, if any. Also, please mention the date on which the Compliance Order

3 -07- -07-
135 ROSREE 071010001 30220260 PRESTO INFO SOLUTION 2707200 was uploaded in the Index. 6. Kindly attach the Vakalatnama. If the Vakalatnama is already on record, please
PRIVATE LIMITED mention the same in the Index as: &amp;amp;quot; Vakalatnama is on record.& amp;amp;quot; 7. notary and
date sign missed on Affidavit
1. As per the Compliance Order, the Reply was required to be filed within one week. However, there has been
KRITIRASINGEN delay in filing th Theref ted to kindly fil Interlocutory Application (IA) seeki
136 [24-07-2026 0710102046522026/1 CHANDRAVATI VSSHYAM  [27-07-2026 adelay In INg the same, | ierefore, you are requested to kindly frie an ‘nferiocutory Application {/A) seeking
ARORA condonation of delay. Kindly ensure that the document for which condonation of delay is sought is also annexed
to the IA and included in the PDF as an annexure. 2. Also attach the latest order in pdf.
ROYAL CAP HOUSE VS. S i . . . . &
137 24-07-2026 0710102096292025/10 APOLLO GREEN ENERGY  |27-07-2026 1. Pagmatmf) missed in bookm.arlung. 2 Km.dly attach Compliance Orc!er an(hl the latest order, if any. Also,
please mention the date on which the Compliance Order was uploaded in the index.
LIMITED
MAHENDER KUMAR
KHANDELWAL 1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
138 24-07-2026 0710102067542020/5 (RESOLUTION 27-07-2026 Compliance Order was uploaded in the index. 2. counsel details missed in index and 3. Pagination missed in
PROFESSIONAL) VS. RAPID bookmarking. 4. Copy of vakalatnama missed
BUILDWELL LIMITED
1. As per the Compliance Order, the Reply affidavit was required to be filed within one week. However, there
KALYANKARI SUPPLIERS has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory Application
139 4-07- 020 -07- /
4072026 . PRIVATE LIMITED 27-07-2026 (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay is sought is
also annexed to the IA and included in the PDF as an annexure.
1. Pages No. 2, 3, 167, and 168 are not clear in the PDF. Kindly replace them with clear copies. 2. The
ARES INVESTMENTS LLC following pages contain double pagination in the PDF: * Pages No. 169 to 227 * Pages No. 251 to 308 * Pages
140 23-07-2026 0710102052922021/22 VS. INTERNATIONAL 24-07-2026 No. 330 to 408 * Pages No. 413 to 482 (also have paper cutting issues) * Pages No. 619 to 633 * Page No. 668
PRINT O-PAC LTD Kindly rectify the pagination and upload the corrected PDF. 3. Kindly attach the compliance order and the
latest order, if any.
HI TECH
INTERNATIONAL_COC OF
M/S INDIGLOBAL . . o . "
141 23-07-2026 0710102083492025/8 TRADELINKS PRIVATE 24-07-2026 1.:[5 per the compliance order the affidavit was to be filed with in one week 2.kindly attach the latest order in
LIMITED VSMR. VINOD P
KUMAR UPPAL EX
DIRECTOR & PROMOTER
NEERAJ KUMAR JAIN
VSCONSORTIUM OF MR < z e
142 23-07-2026 0710102033322026/2 SUNIL KUMAR JAIN AND 24-07-2026 Both files have been submitted separately. Kindly file the Interlocutory Application (I.A.) separately.
MR APOORYV JAIN
KOTAK MAHINDRA BANK
LIMITED VS. S.N.S
3 07 ol . -
14 23-07-2026 0710102041882026/3 INFRAPROJECTS PRIVATE 24-07-2026 1.as per the compliance order the reply was to be filed with in one week
LIMITED
1. Signatures are required on every page of the reply. The signatures are missing. 2. As per the compliance
144 23-07-2026 0710102048812026/1 MR SUMIT SHARMA 24-07-2026 order, the reply was required to be filed within two weeks. 3. The copy of the Vakalatnama is missing from the
PDF.
YASH BHUPESH GUPTA VS.
M/S WOW SOLUTIONS AND
27-03-2026 -07- i 5 i
145 0710102023322026/16 SYSTEMS PRIVATE 24-07-2026 1.bookmarking mandatory 2.need every pages ocr in pdf

LIMITED




YASH BHUPESH GUPTA VS.
M/S WOW SOLUTIONS AND

1.same pdf uploaded kindly remove extra pdf 2.kindly attach the compliance order and the latest order in pdf

146 23-07-2026 0710102023322026/17 SYSTEMS PRIVATE 24-07-2026 if any.
LIMITED
147 20-09-2025 0710102083182025/4 t?l\?l?;ll; VI; Pgé;/‘gTE 24-07-2026 1. Pagination is missing in the bookmarking. Kindly update the bookmarking with proper page numbers. 2.
BUILDTECH.LIMITED Kindly attach the compliance order and the latest order, if any.
SRI NARAIN AGGARWAL
148 23-07-2026 0710102054732026/1 VS. JIGAR TARUNKUMAR  (24-07-2026 1.kindly attach the latest compliance order in pdf
BHATT
GLOBAL IMAGE INDIA "
149 28-02-2019 0710102013392019/1 PRIVATE LIMITED 24-07-2026 Lkindly file JA
DECOR INVESTMENT &
FINANCE 5 : ook w s fa e .
PRIVATELIMITED VS 1. The same PDF has been uploaded twice. Kindly remove the extra copy. 2. Pagination is missing in the index.
150 23.07-2026 0710102059702023/3 SERIOUS FRAUD : 24-07-2026 Kindly add the page numbers. 3. The counsel’s signature is missing in the index. Kindly affix the same. 4. Page
INVESTIGATION OFFICE numbering is missing in the PDF. Kindly ensure proper pagination on all pages. 5. Kindly ensure that every
ON BEHALF OF UNION OF page of the PDF is duly signed.
INDIA
1. Pagination has been missed in the bookmarked paper book. 2. Court fee of Z1 has not been affixed on the
151 23-07-2026 0710102008122026/6 ga?viﬁgAS:;?TI;SD(INDIA) 24-07-2026 Vakalatnama. 3. As per the compliance order, the reply was required to be filed within one week. 4. The
signature on the reply is missing. 5. The true copy signatures are missing on the annexures.
,Srl;]:g?NRGAglg ;(;{ISHNA Here&#039;s a corrected and professionally worded version of your instructions: 1. Kindly attach the
152 23-07-2026 0710102004922026/9 ENERSHELL ;ALL.OYS & 24-07-2026 compliance order and the latest order, if any. 2. Please file a separate application for condonation of delay
STEEL PRIVATE LIMITED under the relevant provision, along with the interlocutory application (IA).
153 23-07-2026 0710102013392019/9 E;g/l;érlélx:«??éngA 24-07-2026 1.as per the compliance order the affidavit was to be filed with in one week.
SYNERGY INSOLVENCY
PROFESSIONALS LLP
RESOLUTION
PROFESSIONAL THROUGH
154 29-11-2025 0710102105082025/1 :;[SR SS;Jdl;H;)fy\'Al\';?{lj)‘NNﬁlR 24-07-2026 1.kindly attach the compliance order and the latest order if any.
ADDITIONAL DIRECTOR
MOWKISH HEALTHCARE
SOLUTIONS PRIVATE
LIMITED
IDBI TRUSTEESHIP
155 23.07-2026 0710102041962026/3 §i§xi‘clf::(;‘;4%¥§lgs\g 24-07-2026 1.kindly attach the compliance order and the latest order if any. 2.need every pages sign and true copy
DEVELOPERS PRIVATE annexure.
LIMITED
1. The same PDF has been uploaded twice. Kindly remove the extra copy. 2. Pagination is missing in the index.
4
Please add the page numbers. 3. The counsel's signature is missing in the index. Kindly affix the same. 4. Page
156 23-07-2026 0710102054132026/1 gﬁgf{?&;y ¥ UMESH 24-07-2026 numbering is missing in the PDF. Please ensure proper pagination throughout. 5. The affidavit with notary
attestation and signature is missing from the PDF. Kindly attach it. 6. The vakalatnama copy is missing from
the PDF. Kindly include the same. 7. Kindly attach the compliance order and the latest order, if any.
ANUJ GOYAL VS. MOHIT if .
157 23-07-2026 0710102047052026/3 CHAWLA RESOLUTION 24-07-2026 1. Kindly attach the NCLT compliance order and the latest order, if any. 1 ol L’\
PROFESSIONAL / -\4/\/\" x5
1.page no is 55,56,are pages Hindi. 2.as per the compliance order the reply was to be filed with in two weeks. / X7 Nk
158 23-07-2026 0710102047572026/3 INDIAN BANK 24-07-2026 ( /) |

3.vakalatanama copy missed in pdf

7



159

24-07-2026

0710102026332026/3

PRABHU RAJ BUILDSTATE
PROJECTS PRIVATE
LIMITED VS. MS. RESHMA
MITTAL

24-07-2026

no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the
date on which the Compliance Order was uploaded in the Index.

160

23-07-2026

0710102008122026/7

TAANZ FASHIONS (INDIA)
PRIVATE LIMITED

24-07-2026

1.pagination missed in bookmarking 2.court fee 1rs missed on vakalatanama 3.as per the compliance order the
reply was to be filed with in one week

161

23-07-2026

0710102013392019/8

GLOBAL IMAGE INDIA
PRIVATE LIMITED

23-07-2026

**No. of Objections:** 1. **OCR is missing** in the PDF. Kindly apply OCR to all pages and upload an OCR-
enabled PDF. 2. Kindly attach the **latest Order** and upload the updated PDF with the same annexed.

162

23-07-2026

0710102045512026/1

MANISH AGARWAL
INTERIM RESOLUTION
PROFESSIONAL VS.
MADHAV AGARWAL

23-07-2026

1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
Compliance Order was uploaded in the index.

163

01-07-2026

0710102109632025/5

RAH INFOTECH PRIVATE
LIMITED VS. F-1 INFOTECH
PRIVATE LIMITED

23-07-2026

1. Kindly attach the latest compliance order in PDF format.

164

23-07-2026

0710102057622025/4

ESSAR POLYMA
ENGINEERS PRIVATE
LIMITED VS. REGISTRAR
OF COMPANIES NCT OF
DELHI AND HARYANA

23-07-2026

1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
Compliance Order was uploaded in the index.

165

17-06-2026

0710102022922021/4

CENTRAL BANK OF INDIA
THROUGH NITIN NARANG
VS. SHRI SANJAY KUMAR
YADAV

23-07-2026

1.kindly attach the latest compliance order in pdf

166

22-07-2026

0710102052922021/21

ARES INVESTMENTS LLC
VS. INTERNATIONAL
PRINT O-PAC LTD

23-07-2026

1.kindly attach compliance order in pdf 2.page no is 8,21,25,26,27,35,36,38,47,53,77,124,125,127,128, are not
clear in pdf

167

28-07-2026

0710102013432024/7

VEKAS KUMAR GARG
VSKUNWARPREET SINGH

23-07-2026

1.same pdf uploaded twice. kindly remove extra pdf

168

23-07-2026

0710102109192025/12

AMIT JAIN VS, MR.
DEEPAK MAINI

23-07-2026

1.kindly attach the compliance order and the latest order if any. 2.vakalatanama copy missed in pdf

169

23-06-2026

0710102068042024/1

TURBO BELL MOULDS
PRIVATE LIMITED VS.
SANJANA KAPOOR

23-07-2026

l.as per the compliance order the reply was to be filed with in three weeks.

170

22-07-2026

0710102101492025/5

DICET CREATIVE
CONSUMER VENTURES
(INDIA) PRIVATE LIMITED
VS. MR. ANURAG BATRA
(SHAREHOLDER)

23-07-2026

1.kindly attach the compliance order and the latest order if any.

171

22-07-2026

0710102016722024/5

M/S BAJRANG FIRE
PROTECTION VS. GRJ
DISTRIBUTORS &
DEVELOPERS PRIVATE
LIMITED

23-07-2026

1.as per the compliance order the affidavit was to be filed with in one week

172

23-06-2026

0710102068042024/2

TURBO BELL MOULDS
PRIVATE LIMITED VS.
SANJANA KAPOOR

23-07-2026

l.as per the compliance order the reply was to be filed with in three weeks.

173

22-07-2026

0710102093492025/1

UCO BANK VS. RAVI SHAH

23-07-2026

1.bookmarking mandatory 2.as per the compliance order the affidavit was to be filed with in one week

174

22-05-2019

0710102074952019/1

SANJAY TIWARI VS. LOYAL
HOTEL AND RESORTS
PRIVATE LIMITED

23-07-2026

kindly file in application




SREI EQUIPMENT FINANCE

1. Kindly attach the latest compliance order in PDF format. 2. As per the order dated **18.05.2026**, learned

175 09-07-2026 0710102015462026/2 LIMITED VS. SANDEEP 23-07-2026 counsel for the PG was granted **10 days&#039; time** to file objections. Kindly clarify whether the
ANAND objections have been filed within the stipulated period and provide the relevant details, if available.
SSAB EMEA AB VS.
176 23-07-2026 0710102067142025/6 VACHING 23-07-2026 1 df uploaded kindly remove extra pdf. 2 f of i ired in pdf 3.bookmarki dat
-07- INTERNATIONAL PRIVATE 23707 .same pdf uploade y ove extra pdf. 2.proof of service required in pdf 3.bookmarking mandatory
LIMITED
SHEHNSHAH SHARES &
177 22-07-2026 0710102106682025/4 STOCKS PRIVATE LIMITED |23-07-2026 l.as per the compliance order the affidavit was to be filed with in one week
VS. NA
**No. of Objections:** 1. All pages of the PDF are not properly aligned. Kindly rectify the alignment of all
pages and upload the corrected PDF. 2. Bookmarking with proper numbering is missing in the PDF. Kindly
SANJAY TIWARI VS. LOYAL ensure that the PDF is properly bookmarked as per the Index with correct numbering. 3. OCR is missing in
178 18-11-2019 0710102074952019/4 HOTEL AND RESORTS 23-07-2026 the PDF. Kindly apply OCR on all pages and upload an OCR-enabled PDF. 4. Kindly separately file the reply
PRIVATE LIMITED for **CA No. 2354 (PB) of 2019** and the reply for **CA No. 2355 (PB) of 2019**. 5. **Page Nos. 51, 54, and
§5** are not clear and legible. Kindly replace the said pages with clear copies. 6. **Vakalatnama is missing**,
Kindly attach and upload the Vakalatnama along with the PDF.
SANDEEP JAIN VS.
DUCTRUS RESOLUTION - . . L . Lo .
179 22-07-2026 0710102032562026/2 PROFESSIONAL PRIVATE 23-07-2026 1.pagination missed in bookmarking 2.as per the compliance order the reply was to be filed with in one week.
LIMITED
1. Kindly attach the latest compliance order in PDF format. 2. As per the order dated **25.05.2026**, the
RAJIV CHAKRABORTY VS. Applicant was directed to take steps to serve notice upon the Respondents by all modes within **three days**
140 072028 (710102133542019/4 HEM SINGH BHARANA 2H07-2026 and file proof of service. However, the Speed Post was dispatched only on **13.06.2026**, which appears to be
beyond the time granted by the Court. Kindly explain the delay and place the relevant details on record.
SREI EQUIPMENT FINANCE N ¢ : 4o
181 09-07-2026 0710102015462026/3 LIMITED VS. SANDEEP 22-07-2026 1. Kindly attach the latest order. 2. As per the compliance order, the reply was required to be filed within 10
days.
ANAND
MUKESH GUPTA VS 1. translate the copy of page no 167,169, 171, 184, 186, 188, from Hindi to English. 2. twenty five Rs. welfare
182 07-07-2026 0710102109622020/15 : 22-07-2026 ticket and date missed on vakalatanama 3. kindly merge all documents in one PDF along with proper
PARESH RASTOGI L .
pagination. 4. kindly attach the latest order
DBIL VS. M/S. VAYAM no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the
183 20:07:2026 0710102070422021/15' |y cyNOLOGIES LIMITED. |22-07-2026 date on which the Compliance Order was uploaded in the Index.
MRS. USHA SINGH VS.
VALUE INFRACON INDIA . T . s o . ¢
184 21-07-2026 0710102069772023/4 PRIVATE LIMITED 22.07-2026 l]).;'::(g:]::]:;ﬁl hindi 2.kindly attach the compliance order the latest order in pdf 3.pagination missed in
THROUGH VALUE INFRA £
BUYERS ASSOCIATION
NARAIN PAPERS PRIVATE As per the Compliance Order, the affidavit was required to be filed within the stipulated period two weeks
LIMITED VS. FRANK However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory
238 8020 HAMO2CEHIAIRR S EDUCATIONAL AIDS 22-07-2026 Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
PRIVATE LTD is sought is also annexed to the IA and included in the PDF as an annexure.
ULTRATECH CEMENT LTD
VS. MAXOUT . .
186 20-07-2026 0710102041172025/2 INFRASTRUCTURE PVT. 22-07-2026 L.kindly attach the compliance order and the latest order.
LTD.
KAILASH BAJAJ VS.
187 14-07-2026 0710102046342025/4 VARDHMAN REALTECH 22-07-2026 1 As per the compliance order, the reply was to be filed with in two weeks . 2 Kindly attach the latest order.
PRIVATE LIMITED !

13



1. As per the Compliance Order, the affidavit was required to be filed within the stipulated period one week.

MR. GAURAY KAPOOR VS. However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory
188 09-06-2026 -07-
2 FrlpIGREGZIS0 MR. SATISH KUMAR & ORS. palli=Bogy Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
is sought is also annexed to the IA and included in the PDF as an annexure.
KOTAK MAHINDRA BANK
LIMITED VS. BERRYS .
189 22-07-2026 0710102086842025/4 AUTO ANCILLARIES 22-07-2026 1.kindly file IA
PRIVATE LIMITED
STATE BANK OF INDIA VS. Ot a 1 10 . ]
190 12-07-2026 0710102006332026/7 SURYA FOUNDRY PRIVATE |22-07-2026 Objections:** 1. Kindly attach the compliance order and the latest order. 2. OCR is mandatory on all pages
of the PDF.
LIMITED
M/S MANU TILING
191 06-07-2026 0710102018152026/1 COMPANY VS. RAHUL 22-07-2026 1 OCR is missed from page no. 1 to 14. 2 Sign is missed in Annexure 1
JINDAL
no of objections: - 1. numbering is missing in bookmarking 2. As per the Compliance Order, the affidavit was
required to be filed within one week. However, there has been a delay in filing the same. Therefore, you are
192 21-07-2026 0710102018372026/2 ;::];ﬁ?;lﬁjxa%slNGH ¥ 22-07-2026 requested to kindly file an Interlocutory Application (IA) seeking condonation of delay. Kindly ensure that the
document for which condonation of delay is sought is also annexed to the IA and included in the PDF as an
annexure.
MANUFACTURE ET
FABRIQUE DE MONTRES
ET CHRONOMETRES Lo .
193 18-08-2021 0710102058482021/23 ULYSSE NARDIN LE LOCLE 22-07-2026 no of objections: - 1. page no-26 to 34 OCR missing
S.A VS. SWISS PROMOTION
PRIVATE LIMITED
STATE BANK OF INDIA VS. . _— . .
194 21-07-2026 0710102043032022/3 JAMNA DEVI DHINGRA 22-07-2026 L.as per the compliance order the reply was to be filed with in ten days kindly attach the latest order in pdf
195 21-07-2026 0710102043152022/3 SEARE BANICOXINDIA V5, 22-07-2026 1.as per the compliance order the reply was to be filed with in ten days kindly attach the latest order in pdf
PINKI DHINGRA
no of objections: - 1. Please note that page(s) No. 18,19 are cut from the side(s), resulting in incomplete and
unclear content. Kindly upload clear and complete copies of the said page(s), ensuring that no portion of the
ERICH UTSCH AG VS. SAYA text or document is cut off. 2. Kindly attach the Compliance Order and the latest order, if any. Also, please
196 20-07-2026 0710102060372022/5 UTSCH TECHNOLOGIES 22-07-2026 mention the date on which the Compliance Order was uploaded in the Index. 3. Please note that page(s) No. 17
PRIVATE LIMITED to 20 are in other language. Kindly upload the English translated copy of the said page(s). While uploading the
translated copy, please clearly mention the corresponding page number(s) for which the English translation
has been provided.
STATE BANK OF INDIA
{THROUGH SHLPRABHAT **Qbjections:** 1. Bookmarking is mandatory. Kindly provide bookmarks for all documents strictly in
RANJAN SINGH . p 4 g s 1
accordance with the index and corresponding pagination. 2. As per the compliance order, the **Public
(RESOLUTION ; : o R e .
PROFESSIONAL) VS. SMT. Notice** was required to be filed within **seven days**. Since there has been a delay in filing the Public
197 23-07-2026 0710102101122022/6 RADHA PRAKASH ) ©|22-07-2026 Notice, you are requested to file an **Interlocutory Application (IA)** seeking condonation of delay. Kindly
(PERSONAL GUARANTOR ensure that the document for which condonation of delay is sought (i.e., the Public Notice) is also annexed to the

TO KARMIC ENERGY PVT.
LTD. THE CORPORATE
DEBTOR)

IA and included in the PDF as an annexure. 3. The **Proof of Service** has not been attached. Kindly include
the Proof of Service in the filing.




198

05-06-2026

0710102029552024/48

TRACK FREIGHT EXPRESS
LINES LTD. VS. TIGER
LOGISTICS INDIA LIMITED

22-07-2026

no of objections: - 1. OCR missing in page no-1 to 15 2. As per the Compliance Order, the reply was required
to be filed within one week. However, there has been a delay in filing the same. Therefore, you are requested to
kindly file an Interlocutory Application (IA) seeking condonation of delay. Kindly ensure that the document for
which condonation of delay is sought is also annexed to the IA and included in the PDF as an annexure. 3.
kindly attach latest order

199

03-07-2026

0710102042522024/5

BHUSHAN POWER AND
STEEL LIMITED VS.
SAKTHI ENGINEERS

22-07-2026

Objections: The uploaded document is only the proof of service; the required accompanying documents have
not been filed. The rejoinder has not been uploaded/filed.

200

25-06-2026

0710102092092024/6

LATE SH. ANOOP SINGH
MINHAS A.K.A. LATE SH. S.
ANUP SINGH MINHAS
THROUGH MRS. PRABHJIT
KAUR MINHAS VS. MR.
NILESH SHARMA
(RESOLUTION
PROFESSIONAL)

22-07-2026

L.as per the compliance order the report was to be filed with in one week. 2.kindly attach the latest compliance
order in pdf

201

21-07-2026

0710102028722025/3

HARVINDER SINGH VS.
RAM PHOOL PHOUR

22-07-2026

1.kindly attach the compliance order in pdf 2.court fee 3rs missed on vakalatanama

202

07-06-2026

0710102032832025/10

ABHI COMPUSOFT
PRIVATE LIMITED
THROUGH ITS
AUTHORISED
REPRESENTATIVE VS. DMI
FINANCE PRIVATE
LIMITED THROUGH ITS
AUTHORISED
REPRESENTATIVE

22-07-2026

Kindly attach the Compliance Order and the latest order, if any. Also, please mention the date on which the
Compliance Order was uploaded in the Index.

203

29-05-2026

0710102048962025/2

VALUEFIRST DIGITAL
MEDIA PRIVATE LIMITED
VS. SYSCOM ORGANIC
WORLD PRIVATE LIMITED

22-07-2026

1.pagination missed on bookmarking

204

30-06-2026

0710102064162025/2

MAGPPIE
LNTERNATIONAL LTD VS.
HARY ANA ST ATE
INDUSTRIAL &
INFRASTRUCTURE
DEVELOPMENT
CORPORATION

22-07-2026

1.kindly attach the latest compliance order in pdf

205

10-06-2026

0710102109192025/10

AMIT JAIN VS. MR.
DEEPAK MAINI

22-07-2026

1. As per the Compliance Order, the reply was required to be filed within the stipulated period three days.
However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory
Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
is sought is also annexed to the IA and included in the PDF as an annexure. 2. kindly attach the latest order.

206

06-06-2026

0710102000872026/1

DWARKA PRASAD VSADEL
LANDMARKS LTD.

22-07-2026

1. kindly attach the latest order.

29-07-2026

0710102011632026/2

TRIBHUVAN MARKPLUS
PRIVATE LIMITED VS.
KAMDHENU GLOBAL
LIMITED

22-07-2026

no of objection 1. latest compliance order missed in pdf

208

09-07-2026

0710102015432026/3

SREI EQUIPMENT FINANCE
LIMITED VS. RAJEEV
ANAND

22-07-2026

1. kindly attach the latest order 2. OCR missed in page no 24 . 3. kindly correct alignment of pages are 7, 9, 14,
16 and 19 in PDF.
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SREI EQUIPMENT FINANCE

1. kindly attach the latest order . 2. kindly correct the alignment of page no 8 in PDF. 3. As per the Compliance
Order, the reply was required to be filed within the stipulated period10 days . However, there has been a delay

209 09-07-2026 0710102015432026/2 LIMITED VS. RAJEEV 22-07-2026 in filing the same. Therefore, you are requested to kindly file an Interlocutory Application (IA) seeking
ANAND condonation of delay. Kindly ensure that the document for which condonation of delay is sought is also annexed
to the IA and included in the PDF as an annexure.
INCOME TAX OFFICER VS. 1. kmd'ly flttach tl.u: latest ordc.'.r. 2. As per the Compliance Order, the rqomd.er at:ﬁdawt was required to be
SATYENDRA SHARMA filed within the stipulated period one week. However, there has been a delay in filing the same. Therefore, you
210 26-06-2026 0710102019072026/2 LIQUIDATOR RELIABLE 22-07-2026 are requested to kindly file an Interlocutory Application (IA) seeking condonation of delay. Kindly ensure that
FINANCE CORPN PVT. LTD. the document for which condonation of delay is sought is also annexed to the IA and included in the PDF as an
annexure.
no of objection 1. as per Order delivered on 23.04.2026 you are late to file for reply 1. as per the compliance
VINOD KUMAR JAIN VS, order the reply was required to be filed with in two weeks are granted however a delay in filling the reply
211 11-07-2026 0710102023932026/1 DIMENSION PROMOTERS  (22-07-2026 therefore you are requested to kindly file an interlocutory application (IA) Seeking condonation of delay.
: PRIVATE LIMITED kindly ensure that the document of which condonation of delay is sought is also annexed to the IA AND
included in the pdf as an annexed notes 3 but as per Order delivered on 09.07.2026 is not for to file a reply
MRKEHSRI KUMAR IBBI
PROFESSSIONALERSTWHI
LE LIQUIDATOR OF
SHAKTI BHOG FOODS
LIMITED RELEASE 1. As per the Compliance Order, the affidavit was required to be filed within the stipulated period one week.
AMOUNT VS. However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory
2 -06- -07-
1 h-6-2020 9710102050002020/1 STAKEHOLDERS 2ROTL6 Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
CONSULTATION is sought is also annexed to the IA and included in the PDF as an annexure.
COMMITTEE OF SHAKTI
BHOG FOODS LIMITED
THROUGH STATE BANK OF
INDIA ORS
CYBER ALUINFRA
PRIVATE LIMITED VS. " .
213 02-07-2026 0710102024022024/4 REGISTRAR OF 22-07-2026 no of objections: - 1. kindly attach latest order
COMPANIES
1. incomplete bookmarking along with pagination. 2. OCR missed in PDF. 3. As per the Compliance Order, the
ARKAY FABSTEEL reply was required to be filed within the stipulated period ten days. However, there has been a delay in filing
214 16-06-2026 0710102165222019/8 SYSTEMS PRIVATE 22-07-2026 the same. Therefore, you are requested to kindly file an Interlocutory Application (IA) seeking condonation of
LIMITED delay. Kindly ensure that the document for which condonation of delay is sought is also annexed to the IA and
included in the PDF as an annexure.
NEOBRIX CONSULTING
PRIVATE LIMITED VS. . . d .
215 22-07-2026 0710102032662026/3 ALISA INFRATECH 22-07-2026 1.bookmarking mandatory 2.kindly attach the compliance order and the latest order in pdf
PRIVATE LIMITED
PHOENIX ARC LIMITED VS, z i s
216 22-07-2026 0710102035032026/1 MR PURUSOTTAM BEHERA 22-07-2026 1.as per the compliance order the reply was to be filed with in two weeks
ARUN JAIN VS. VV A
217 20-07-2026 0710102039402026/1 DEVELOPERS PRIVATE 22-07-2026 no of objection 1. latest compliance order missed 2 annexures pages missed sign with true copy
LIMITED
HIGHRISE SECURITIES
AND TRADING PRIVATE
218 27-07-2026 0710102040672026/1 LIMITED VS. ANGEL 22-07-2026 no of objection 1. book marking mandatory as per index with pagination 2. 1 day delay to file of rejoinder
PROMOTERS PRIVATE /
LIMITED /




no of objection 1. ocr need every pages 2 as per the compliance order 07.07.2026 the reply was required to be

ROTOPACK INC VS. filed with in a weeks are granted however a delay in filling the reply therefore you are requested to kindly file
— s S71010204107202671 SHELLZ INDIA LIMITED 22-07-2026 an interlocutory application (IA) Seeking condonation of delay. kindly ensure that the document of which
condonation of delay is sought is also annexed to the IA AND included in the pdf as an annexed
AVRO COMMERCIAL
COMPANY PRIVATE 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the date on which the
20 062026 Friti00eeie] LIMITED VS. RAMAN SHlP-LEE Compliance Order was uploaded in the Index.
RAHEJA
PRABHAT RANJAN SINGH " . . o
221 09-07-2026 0710102043422026/2 VS. K M SEBASTINE 22-07-2026 1. Kindly ensure that the PDF is properly bookmarked with correct pagination.
1. incomplete documents 2. Bookmarking and index mandatory along with pagination. 3. Numbering missed in
PRABHAT RANJAN SINGH PDF. 4. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the date on
m Aeclioe20Eg 0710102043422026/1 VS. K M SEBASTINE 22-07-2026 which the Compliance Order was uploaded in the Index.5 5. Notary and date and sign missed on affidavit in
PDF.
DEEPAK VIG VS. MR . ccpbe
223 21-07-2026 0710102047272026/4 AVDHESH MITTAL 22-07-2026 lL.as per the compliance order the reply was to be filed with in one week
COIM INDIA PRIVATE
LIMITED VS. KANAN . .
224 20-07-2026 0710102048902026/1 PLASTIC PRODUCTS 22-07-2026 L.kindly attach the latest order in pdf
PRIVATE LIMITED
ARVIND GARG
225 07-07-2026 0710102049892026/1 LIQUIDATOR OF MOSER  |22-07-2026 No of objection 1.missed latest compliance order of nclt
BAER SOLAR LIMITED VS
1. As per the compliance order, the affidavit was required to be filed within **3 days**. 2. Kindly attach the
RAJIV CHAKRABORTY VS. order reflecting the next date of hearing, along with all relevant annexures/documents. 3. If the application for
226 01-07-2026 fal0z1535201 35 HEM SINGH BHARANA Pigle condonation of delay was taken up by the Court, kindly attach the relevant order pertaining to the same as
well.
UNION OF INDIA THROUGH
SERIOUS FRAUD
227 21-07-2026 0710102068612020/38 INVESTIGATION OFFICE 22-07-2026 1.bookmarking mandatory 2.date missed on vakalatanama
VS. AMB BUILDPROP PVT
LTD & ORS
no of objections: - 1. Page No(s). 55 to 116, 236, 237, 242 are not clear. Kindly upload legible copies of the said
PARVEEN KUMAR GOYAL pages. 2. double pagination from page no-117 to 155 2. Kindly attach the Compliance Order and the latest
28 1Sd6=2026 0710102018202022/9 VS. VIPIN KUMAR GOYAL 22-07-2026 order, if any. Also, please mention the date on which the Compliance Order was uploaded in the Index. 3.
proof of service missing
PRAMOD KUMAR JAISWAL
VoA LR no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention th
229 |20-07-2026 0710102066102024/16  |ACCREDITATION AND 22-07-2026 Stocor Mlichetho Com ol e Oder g "loa el tde oA SUAD, peAeIsaon T
TESTING CENTRE PRIVATE e L :
LIMITED
PRAMOD KUMAR JAISWAL
ViR AIVERE no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention th
230 [20-07-2026 0710102066102024/15  |ACCREDITATION AND 22-07-2026 e ik tha ot mlii i O er s s T st i AT s FELARY: TS0 P 1on te
TESTING CENTRE PRIVATE P P )
LIMITED
PRAMOD KUMAR JAISWAL
V8. ALEEH no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the
231 [20-07-2026 0710102066102024/14  |ACCREDITATION AND 22-07-2026 oot el fhaitonmllesee Oider s lodded iy e irfen Y LAY 50, B
TESTING CENTRE PRIVATE P P : /
LIMITED *

il
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PRAMOD KUMAR JAISWAL

232 20-07-2026 0710102066102024/17 X%C‘AI:JKEI;’IHFATION AND 22.07-2026 ‘r]\o of objec_tions: -1, Kinlx:lly attach the Compliance Qrder and the latest order, if any. Also, please mention the
TESTING CENTRE PRIVATE ate on which the Compliance Order was uploaded in the Index.
LIMITED
BHIM SAIN GOYAL (RP)
233 14-07-2026 0710102064462025/5 CLICKONTRIP INDIA PVT  (22-07-2026 **QObjection:** 1. Kindly attach the latest order.
LTD
**Qbjections:** 1. As per the compliance order, the **Rejoinder** was required to be filed within **one
week**, Since there has been a delay in filing the Rejoinder, you are requested to file an **Interlocutory
ASHISH JAIN VS. M/S Application (IA)** seeking condonation of delay. Kindly ensure that the document for which condonation of
234 16-07-2026 0710102075382025/5 PERFECT CONSTECH 22-07-2026 delay is sought (i.e., the Rejoinder) is also annexed to the IA and included in the PDF as an annexure. 2. OCR
PRIVATE LIMITED is required for **every page** of the PDF. Kindly ensure that all pages are OCR-enabled. 3. On **page 14**,
the alignment/formatting is incorrect. Kindly correct the alignment as per the original PDF. 4 Kindly Attach
Latest Order
235 15-07-2026 0710102087982025/14 INTUEGRA ERSEINTLA 22-07-2026 1 Kindly attach the latest order.
LIMITED
no of objections: - 1. As per the Compliance Order, the affidavit was required to be filed within one week.
AMD INDUSTRIES LIMITED /l;lowlt?verj thelr; has bfeen a delay il? ﬁlinrgdtl;e sallzie.‘;l;herefore, !)l’ou :redrcquestcdrto kl:dll)l' ﬁle:n In.terlo;l:ltolry
236 22-07-2026 0710102007352026/4 VS. B9 BEVERAGES 22-07-2026 ; pp! lcan?n (IA) seeking condonation o. elay. : ndly ensure that the ocument_ or which condonation of delay
LIMITED is sought is also annexed to the IA and included in the PDF as an annexure. 2. kindly attach latest order 3.
numbering is missing in bookmarking 4. Kindly ensure that all annexures bear the endorsement
&amp;amp;quot; True Copy&amp;amp;quot; along with the signature.
IPE-M/S DUCTURUS
RESOLUTION
PROFESSIONALS PRIVATE
LIMITED ACTING
THROUGH ITS DIRECTOR
MR JALESH KUMAR
GROVER RESOLUTION **QObjection/Note:** As per the order dated 08.07.2026, the Respondent/RP was granted one week’s time to
PROFESSIONAL VS. file the reply with an advance copy to the learned counsel for the Applicant. However, the reply has not been
237 30-06-2026 0710102109432025/12 TUSHAR GOEL DIRECTOR |22-07-2026 filed within the stipulated period of seven days. Therefore, the delay in filing the reply is required to be
(POWERS SUSPENDED) explained. If there is any clarification or explanation from the Respondent/RP’s side regarding the delay, the
SHREE V ARDHMAN same may kindly be mentioned in the Index as a note.
INFRAHEIGHTS PRIVATE
LIMITED & DIRECTOR
TILLAGE TOWERS
FACILITY MANAGEMENT
SERVICES PRIVATE

LIMITED & ORS




238

30-06-2026

0710102109432025/11

IPE-M/S DUCTURUS
RESOLUTION
PROFESSIONALS PRIVATE
LIMITED ACTING
THROUGH ITS DIRECTOR
MR JALESH KUMAR
GROVER RESOLUTION
PROFESSIONAL VS.
TUSHAR GOEL DIRECTOR
(POWERS SUSPENDED)
SHREE V ARDHMAN
INFRAHEIGHTS PRIVATE
LIMITED & DIRECTOR
TILLAGE TOWERS
FACILITY MANAGEMENT
SERVICES PRIVATE
LIMITED & ORS

22-07-2026

**QObjection/Note:** As per the order dated 08.07.2026, the Respondent/RP was granted one week’s time to
file the reply with an advance copy to the learned counsel for the Applicant. However, the reply has not been
filed within the stipulated period of seven days. Therefore, the delay in filing the reply is required to be
explained. If there is any clarification or explanation from the Respondent/RP’s side regarding the delay, the
same may kindly be mentioned in the Index as a note.
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30-06-2026

0710102109432025/10

IPE-M/S DUCTURUS
RESOLUTION
PROFESSIONALS PRIVATE
LIMITED ACTING
THROUGH ITS DIRECTOR
MR JALESH KUMAR
GROVER RESOLUTION
PROFESSIONAL VS.
TUSHAR GOEL DIRECTOR
(POWERS SUSPENDED)
SHREE V ARDHMAN
INFRAHEIGHTS PRIVATE
LIMITED & DIRECTOR
TILLAGE TOWERS
FACILITY MANAGEMENT
SERVICES PRIVATE
LIMITED & ORS

22-07-2026

**QObjection/Note:** As per the order dated 08.07.2026, the Respondent/RP was granted one week’s time to
file the reply with an advance copy to the learned counsel for the Applicant. However, the reply has not been
filed within the stipulated period of seven days. Therefore, the delay in filing the reply is required to be
explained. If there is any clarification or explanation from the Respondent/RP’s side regarding the delay, the
same may kindly be mentioned in the Index as a note.
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23-06-2026

0710102011352026/2

GAURAYV RAJ BAJAJ VS.
SANSKRITI VILLAS
PRIVATE LIMITED

22-07-2026

1. Kindly attach the Vakalatnama. If the Vakalatnama is already on record, please mention the same in the
Index as: &amp;amp;quot;Vakalatnama is on record.&amp;amp;quot; 2. Kindly attach the Compliance
Order and the latest order, if any. Also, please mention the date on which the Compliance Order was uploaded
in the Index.

16-07-2026

0710102019992026/3

DR. SATISH CHANDRA &
ANR VS. REGISTRAR OF
COMPANIES DELHI

22-07-2026

no of objection 1. latest and compliance order missed of nclt
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02-07-2026

0710102022952026/2

INDIA INFRASTRUCTURE
FINANCE COMPANY
LIMITED VS. ARYAVRAT
PROJECTS AND
DEVELOPERS PRIVATE
LIMITED

22-07-2026

1 Wrong Bench order filed. The order is of Hon’ble NCLT Indore Bench instead of Hon’ble NCLT Delhi
Bench. 2 Three Rs. court fee missed in Vakalatmama.
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22-07-2026

0710102027112026/4

EQUINOX INDIA PRIVATE
LIMITED

22-07-2026

no of objections: - 1. As per the Compliance Order, the affidavit was required to be filed within one week.
However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocufory

Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of d/élay L

is sought is also annexed to the IA and included in the PDF as an annexure. /I
]

1 ANT



**QObjections:** 1. Bookmarking and pagination have not been done. 2. As per the compliance order, the Court

24-07-2026 0710102024942026/1 S;‘NII[%(P)Z‘I{)D s 22-07-2026 Commissioner shall file the report within one month from the date of service of the order. Kindly ensure
’ compliance with the said direction.
YAMUNA EXPRESSWAY
INDUSTRIAL
DIV OLMEnT no of objections: - 1. As per the Compliance Order, the rejoinder was required to be filed within 3 days.
AUTHORITY. VS, UMESH However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocuto
26-06-2026 0710102035402026/3 SINGHAL INTERIM 22-07-2026 BveR, ‘ AT & 2 4 4 X o
RESOLUTION ..Appllcatl.on (IA) seeking condonation o_f delay. lfmdly ensure that the document for which condonation of delay
PROFESSIONAL OF is sought is also annexed to the IA and included in the PDF as an annexure.
SUPERTECH TOWNSHIP
PROJECT LIMITED
DEV PEEYUSH BHARDWAJ
AND TEN OTHERS R . . "
07-07-2026 0710102035632026/2 VSSUPERTECH TOWNSHIP 22-07-2026 no of objection 1. latest compliance order missed after 28.05.2026 2. affidavit missed
PROJECT LIMITED
MS AARTI SINGAL VS. 1. incomplete file 2. bookmarking mandatory along with pagination. 3. Pagination missed and counsel sign
PUNJAB NATIONAL BANK missed too on index. 4. Sign missed on every page of reply and counsel sign missed on last page of reply. 5.
HEA2028 e THROUGH ITS CHIEF aaitaite vakalatanama missed in PDF. 6. Kindly attach the Compliance Order and the latest order, if any. Also, please
MANAGER mention the date on which the Compliance Order was uploaded in the Index. 7. numbering missed in PDF. .

1. Kindly upload the latest order. The order directs that the Respondents be served by all modes and that the
06-05-2026 0710102036872026/1 ANJU AGARWAL 22-07-2026 proof and affidavit of service be filed within one week. However, the affidavit/proof of service was filed only on
*%17.06.2026**. 2. The **latest order is also missing** from the record. Kindly upload the same at the earliest.

MOHANKUMAR
BEHARILAL GANDHI VS. M 5 s g
20-07-2026 0710102038492026/2 S SUITS AND DUPATTA 22-07-2026 1.kindly attach compliance order and the latest order in pdf

PRIVATE LIMITED

**QObjections:** 1. Kindly attach the latest order. 2. As per the compliance order, the **reply** was required
to be filed within **one week**. If there has been any delay in filing the reply, kindly file an **Interlocutory

DEEPAK MITTAL VS. SH Application (IA)** seeking condonation of delay and annex the reply along with the IA. 3. There is a mismatch
10-07-2026 071010204005 3 22-07-2026
20261 VIKAS GOEL 2 in the case number. The soft copy mentions **C.P. (IB) No. 704/ND/2022**, whereas the order attached
pertains to **C.P. (IB) No. 707/ND/2022**, Kindly verify the correct case number and attach the order

relating to the correct matter.

DEEPAK MITTAL VS. SH 2. In the index, you have mentioned **C.P. (IB) No. 704/ND/2022**, but the order attached is for **C.P. (IB)
08-07-2026 0710102040052026/2 VIKAS GOEL : 22-07-2026 No. 707/ND/2022**, Kindly verify and correct the record, as there appears to be a mismatch. Please confirm
which case number is correct and upload the corresponding order.

ASHOK MANCHANDA VS.
26-06-2026 0710102043922026/1 CLPRECISION TOOLS AND |22-07-2026 no of objections: - 1. kindly attach latest order
FOUNDRY PVT LTD

ANUJ GOYAL VS. MOHIT
21-07-2026 0710102047052026/2 CHAWLA RESOLUTION 22-07-2026 l.compliance order missed in pdf
PROFESSIONAL

SUPERTECH REALTORS

PRIVATE LIMITED VS. **Objections:** 1. As per the compliance order, the affidavit of service is required to be filed within one week.

13-07-2026 0710102053332026/1 | qupERTECH TOWNSHIP | 22072026 2. Kindly attach the latest order.

PROJECT LIMITED 1




PRAVEEN KUMAR MADURI
VS. CONSORTIUM OF KGK

255 14-07-2026 0710102073592023/2 REALTY (INDIA) PRIVATE (22-07-2026 1.as per the compliance order the rejoinder was to be filed with in one week
LIMITED (SUCCESSFUL
RESOLUTION APPLICANT)
M/S. INDO SPIRITS VS. . s " "
256 ) 31-03-2024 0710102027072024/11 POPULAR SPIRITS LLP 22-07-2026 l.compliance order missed in pdf 2.bookmarking mandatory
AJAY SAHNI VS.
257 01-07-2026 0710102077732024/1 MAGNEFIQUE EXPORTS 22-07-2026 1.kindly attach the latest compliance order in pdf
PRIVATE LIMITED
. 9 5 . wellf: i i i
258 22-06-2026 0710102095412024/2 SUNITA JAIN VS. DEEPAK 22.07-2026 1. one Rs. court fee and twenty five Rs. welfare ticket missed on vakalatanama kindly paste on blank spce of
JAIN vakalatanama.
259 29-07-2026 0710102056352025/2 XL‘;EK EQRTL Yo SHIEAA 22-07-2026 Kindly attach compliance order and latest order if any
260 29-07-2026 0710102056352025/3 XL‘I/EK PARTIVS. SHIRAZ 22-07-2026 Kindly attach compliance order and latest order if any
ISR EXIM PVT LTD VS.
WEST FACE HOSPITALITY 9 . .
261 26-06-2026 0710102063882025/1 AND MANAGEMENT 22-07-2026 1.kindly attach the compliance order and the latest order if any.
PRIVATE LIMITED
As per the order dated **13.05.2026**, the Hon&#039;ble Tribunal directed: &gt; **&quot;The Appellant is
directed to make the Income Tax Department a party and serve notice upon it with proof of service within
«dek %ok 1 % J H
FRABAL PRATAP SNGH s i e e ol et e
262 |02-07-2026 0710102079412025/4 YADAV VS. REGISTRAR OF |22-07-2026 y ‘ s S D il Qe pancy,
COMPANIES the proof of service appears to be much later than the period stipulated in the order dated **13.05.2026**. If
the proof of service was filed separately within the prescribed seven days, kindly provide the **Diary
Number** and a copy of the filing so that we can verify whether the directions contained in the order dated
**13.05.2026** were duly complied with.
As per the order dated **13.05.2026**, the Hon&#039;ble Tribunal directed: The Appellant is directed to
make the Income Tax Department a party and serve notice upon it with proof of service within seven
ok %ok Jogk* 1
FRABAL PRATAPSIGI s Yo (el et Ml Bl o el bl v
263 [27-06-2026 0710102079412025/3 YADAV VS. REGISTRAR OF |22-07-2026 ! M Mg e el e oy
COMPANIES proof of service appears to be much later than the period stipulated in the order dated **13.05.2026**. If the
proof of service was filed separately within the prescribed seven days, kindly provide the **Diary Number**
and a copy of the filing so that we can verify whether the directions contained in the order dated
**13.05.2026** were duly complied with.
M/S. SCOPIC
i inL tion of delay. 2 In rejoi li the rejoi
264 05-06-2026 0710102007572026/5 INTERNATIONAL VS. ATUL |22-07-2026 1 Ku:ndly filein LA co'ndfma ion of de a.y n rejoinder As per the compliance order the rejoinder was
MITTAL required to be filed within a week. 3 Kindly remove the blank page from the uploaded PDF.
MATHIOLI NAGARAJAN
VS. RELIANCE ASSET 1. incomplete bookmarking along with pagination. 2. Counsel details missed on index. 3. wrong file kindly file
265 30-05-2026 0710102110232025/2 RECONSTRUCTION 22-07-2026 in A
COMPANY LIMITED
NVS BROKERAGE PRIVATE
266 22-07-2026 0710102010522026/2 LIMITED VS. SPICEJET 22-07-2026 1.as per the compliance order the reply was to be filed with in one week
LIMITED
DR. SATISH CHANDRA &
267 16-07-2026 0710102020002026/2 ANR VS. REGISTRAR OF 22-07-2026 no of objection 1. latest and compliance order missed of nclt
COMPANIES DELHI N : '
UNION BANK OF INDIA VS. ( ImRINYG
268 21-07-2026 0710102022532026/3 WISDOM REALTORS 22-07-2026 1.as per the compliance order the affidavit was to be filed with in three days / A ué‘-/ /Q
PRIVATE LIMITED AL //}. )
| 4
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POWER2SME PRIVATE
LIMITED VS. S.N.S

269 15-06-2026 0710102026372026/1 INFRAPROJECTS PRIVATE 22-07-2026 1. kindly attach the latest order.
LIMITED
AMIT VIG VS. RAJESH . - T
270 22-07-2026 0710102041322026/2 RAMNANI AND ANR 22-07-2026 1.as per the compliance order the rejoinder was to be filed with in one week
MATRIX TECHNO
VENTURES PRIVATE
271 20-07-2026 0710102044892026/1 LIMITED VS. REGISTRAR  [22-07-2026 - 1.as per the compliance order the affidavit was to be filed with in one week
OF COMPANIES NCT OF
DELHI AND HARYANA
HOTEL & RESTAURANT
ASSOCIATION OF EASTERN
272 06-06-2026 0710102034172026/11 INDLA V. THE 22-07-2026 Li lete affidavit not d date, si issed in PDF. 2. kindly attach the latest order.
FEDERATION OF HOTEL -07- . incomplete affidavit notary and date, sign mis s 2 y A
AND RESTAURANT
ASSOCIATIONS OF INDIA
RAJIV CHAKRABORTY VS. G .
273 07-10-2019 0710102133712019/9 HEM SINGH BHARANA 21-07-2026 &amp;amp;quot;no of objection 1. latest compliance order attached &amp;amp;quot;
RAM KUMAR
ADMINISTRATOR OF 1. As per the Compliance Order, the Rejoinder was required to be filed within two days . However, there has
AVIOM INDIA HOUSING been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory Application (IA)
274 11-07-2026 -07-
G71010205806202503 FINANCE PRIVATE 21-07-2026 seeking condonation of delay. Kindly ensure that the document for which condonation of delay is sought is also
LIMITED VSHDFC BANK annexed to the IA and included in the PDF as an annexure.
LIMITED
HARLEEN KAUR CHADHA
275 20-07-2026 0710102090132024/3 VS. M K SACHDEVA 21-07-2026 1. One rupee court fee missed in vakalatnama. 2. welfare ticket paste on blank space in vakalatnama.
BUILDERS PVT LTD
AMD INDUSTRIES LIMITED ¢ . . s . :
276 17-07-2026 0710102007352026/3 VS. B9 BEVERAGES 21-07-2026 1. bookmarkl.ng and index mandatoryf along with pagma'non. 2. l(mdl?' attach the Compliance OI:der and the
LIMITED latest order, if any. Also, please mention the date on which the Compliance Order was uploaded in the Index.
BRIJESH KUMAR TAMBER
glg(s)??;gglg)IVNAL As per the Compliance Order, the affidavit was required to be filed within the stipulated period three days .
277 28-07-2026 0710102027042026/1 MOBONAIR WIRELESS PVT |21-07-2026 Howe-:ver., there has b?en a delay in filing the sam.c. Therefore, you are requested to kmflly file an In.terlocutory
Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
LTD. VS. SANDESH KUMAR . ht is al d to the IA and included in the PDF
PANDEY (DIRECTOR OF is sought is also annexed to the IA and included in the as an annexure.
SUSPENDED BOARD)
G et 1. Affidavit missed in pdf. 2. As per the Compliance Order, the Reply was required to be filed within one week.
CONSTRUCTIONS PRIVATE L e .
LIMITED VS. MR SUMAN However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory
278 19-07-2026 0710102042472026/1 KUMAR VERlMA 21-07-2026 Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
LIQUIDATOR OF HYDRIC is ioughtdls alst:.annexeld to the IA and included in the PDF as an annexure. 3. Kindly correct the bookmarking
FARM INPUTS LIMITED €ty ACmERTIOn Xepy.
ABHILASHA DEALTRADE o .
279 20-07-2026 0710102009342026/2 PRIVATE LIMITED VS. NA 21-07-2026 no of objections: - 1. Kindly attach the latest NCLT Order
M/S BIPIN INDUSTRIES PVT fi
280 07-10-2019 0710102406312018/1 LTD VS ABW 21-07-2026 Kindly attach the compliance Order . !}

INFRASTRUCTURE LTD




HIGHRISE SECURITIES
AND TRADING PRIVATE

1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the date on which the

281 19-07-2026 0710102068862024/13 LIMITED VS. ANGEL 21-07-2026 . X : < -
PROMOTERS PRIVATE Compliance Order was uploaded in the Index. 2. bookmarking along with pagination.
LIMITED
SURESH KUMAR CHANDAK no of objections: - 1. numbering is missing in bookmarking 2. As per the Compliance Order, the affidavit was
VS. RAKESH KUMAR GOEL required to be filed within 3 days. However, there has been a delay in filing the same. Therefore, you are
282 28-07-2026 0710102000202026/2 DIRECTOR OF M/S SURAJ (21-07-2026 requested to kindly file an Interlocutory Application (IA) seeking condonation of delay. Kindly ensure that the
LAMP AND INDUSTRIES document for which condonation of delay is sought is also annexed to the IA and included in the PDF as an
PRIVATE LIMITED annexure.
283 25-06-2026 0710102044822026/2 VS 21-07-2026 1. kindly file normal document do not file ap plication form
SURESH KUMAR CHANDAK no of objections: - 1. numbering is missing in bookmarking 2. As per the Compliance Order, the affidavit was
VS. RAKESH KUMAR GOEL required to be filed within 3 days. However, there has been a delay in filing the same. Therefore, you are
284 28-07-2026 0710102000202026/1 DIRECTOR OF M/S SURAJ (21-07-2026 requested to kindly file an Interlocutory Application (IA) seeking condonation of delay. Kindly ensure that the
LAMP AND INDUSTRIES document for which condonation of delay is sought is also annexed to the IA and included in the PDF as an
PRIVATE LIMITED annexure.
RESHMA MITTAL VS. . . oo
285 19-07-2026 0710102079352022/6 PRITHVI RAJ LUTHRA 21-07-2026 1. Bookmarking mandatory. along with pagination.
rections: - 1. Ki s ” : i
286 28.02-2026 0710102016672026/1 RAM KUMAR 21-07-2026 no of ObjCC.IOI’IS 1 Km(.]ly attach the Compliance (Trder and the latest order, if any. Also, please mention the
) date on which the Compliance Order was uploaded in the Index.
NIRAS KUMAR V5. i o Al LA oo ekl M e e
287 [17-07-2026 0710102107482025/3 ANJUL KUMAR 21-07-2026 ever, ther ¢ ¥ 3 rine Y gn are reg e N
Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
RESOLUTION APPLICANT < : : :
is sought is also annexed to the IA and included in the PDF as an annexure.
288 03-07-2026 0710102039742025/4 EIC]\(/[)]’II;‘I?SK ¥ MV 21-07-2026 1.kindly attach the compliance order and the latest order if any.
RESHMA MITTAL 1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. ORDER DATED 26.11.2025
282 18:07-0020 7101020 TI2R203207 VSBHARAT SHARMA 2052025 missed in pdf as per mentioned in index. 3. Same document uploaded twice in pdf, Kindly remove extra pdf.
RAJIV CHAKRABORTY VS. _ "
290 07-10-2019 0710102133752019/10 HEM SINGH BHARANA 21-07-2026 no of objection 1. latest compliance order attached
MOHINI CHAHAR VS.
291 23-07-2026 0710102049192026/1 REGISTRAR OF 21-07-2026 1.as per the compliance order the TRUE COPY OF MEMORANDUM was to be filed with in one week
COMPANIES DELHI II
RAJEEV SAUMITRA VS. MR
; li i 1 ithi Ki .
292 16-07-2026 0710102050942026/1 VINEET GUPTA 21-07-2026 1.as per the compliance order the affidavit was be filed with in one week. 2.kindly attach the latest compliance
RESOLUTION order.
PROFESSIONAL
ELITE DESIGN PRIVATE
LIMITED VS. COLORBAR Kindly attach the Compliance Order and the latest order, if any. Also, please mention the date on which the
203 172026 OTINI02035732026/6 COSMETICS PRIVATE 1-93-20% Compliance Order was uploaded in the Index.
LIMITED
SUKHDEYV SINGH RAI VS. . I
294 16-07-2026 0710102051632026/1 GYAN CHANDRA MISRA 21-07-2026 1. Signature is missing on every page of the Reply.
JOGINDER ANDANR VS, As per the Compliance Order, the reply was required to be filed within the stipulated period two weeks.
b Ll D S However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutoryy/|
295 [12-05-2026 0710102038352026/1 GUPTA RP OF MS IMPERIA |21-07-2026 - X YR g > e % gt X %
Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
BASHEIELD PV TLADOE is sought is also annexed to the IA and included in the PDF as an annexure. |
CITY CENTRAL & " /%
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ARUN KUMAR JAIN VS.

1. incomplete file. 2. kindly merge all documents in one PDF along with proper bookmarking and index with

296 18-07-2026 0710102042452026/7 ASIER METALS PRIVATE  |21-07-2026 pagination . 3. Vaklatanama missed in PDF. 4. Kindly attach the Compliance Order and the latest order, if
LIMITED any. Also, please mention the date on which the Compliance Order was uploaded in the Index.
1. As per the Compliance Order, the reply was required to be filed within the stipulated period Four weeks.
ARUN KUMAR JAIN VS. Kuwlc.:ve:., thclr; has t;decn a dt:llay l: filmfgdtl;e sa;lje.(;ll'herel'ore,ﬂ);ﬂ:l‘:redrequestetdfto kl:fill)" S:e:: lax:::ll:;l:it:ll;y
297 |20-07-2026 0710102042452026/6 ASIER METALS PRIVATE  |21-07-2026 Application (14) seeling condonation sfdelay; Kindly-ensurs that the docnment for which cgnfionat %
LIMITED is sought is also annexed to the IA and included in the PDF as an annexure. 2. Kindly attach the Vakalatnama.
If the Vakalatnama is already on record, please mention the same in the Index as:
&amp;amp;quot;Vakalatnama is on record.&amp;amp;quot;
i T e s s
ARUN KUMAR JAIN VS. : tNo. o_f Olbjg)h;ni 1. T‘l;le file is lztomletﬁi Kmd:ly uploa(: the.contl.pletg t:lll‘; Z*Sn;l‘:l)l’ r:‘erie fll .do:ll.xm.ennts
298 18-07-2026 0710102042452026/9 ASIER METALS PRIVATE  |21-07-2026 into a single PDF along with proper bookmarking and correct pagination. 3. The akalatnama™* is missing
LIMITED in the PDF. Kindly attach the same. 4. Kindly attach the **Compliance Order** and the latest order, if any.
Further, mention the date of uploading of the Compliance Order in the Index.
RAJIV CHAKRABORTY VS. l.as per the com>pliancc order the reply was to be filed with in one week. 2.court fee 1rs missed on
299 22-07- -07-
REEE OTIO102ASRTS2OTHIL HEM SINGH BHARANA BREENIE vakalatanama. 3.kindly attach the latest compliance order in pdf.
MS TIRATH RAM AHUJA 1. Same document uploaded twice in pdf, Kindly remove extra pdf. 2. Kindly ensure that the PDF is properly
300 19-07-2026 0710102045842026/3 PVT LTD VS. AKME 21-07-2026 bookmarked with correct pagination. 3. Pagination missed in index and pdf. 4. According to your index pdf is
PROJECTS LIMITED incomplete, kindly upload full pdf.
RAJIV CHAKRABORTY VS. 1.as per the compliance order the reply was to be filed with in one week. 2.court fee 1rs missed on
301 22-07-2026 -07-
7101021378201/ HEM SINGH BHARANA 21072086 vakalatanama. 3.kindly attach the latest compliance order in pdf
AMRUT HOMES
HOMEBUYERS
ASSOCIATION THROUGH
ITS PRESIDENT
5 SIDEN 1. As per the Compliance Order, the affidavit was required to be filed within one week. However, there has
TREASUBER V5. MR b delay in filing tk Therefe ted to kindly fil Interlocutory Application (IA
302 [28-07-2026 0710102047712026/1 ASHISH SINGH THE 21-07-2026 e @ delay in iing thicsawe. Theeetore, Jim v reauesicd o ndlys fleiin Interlosmions Aplicitin (14)
RESOLUTION seeking condonation of delay. Kindly ensure that the document for which condonation of delay is sought is also
PROFESSIONAL FOR annexed to the IA and included in the PDF as an annexure.
FERROUS
INFRASTRUCTURE
PRIVATE LIMITED
RAJIV CHAKRABORTY VS.
303 07-10-2019 0710102133512019/4 SREI EQUIPMENT FINANCE |21-07-2026 no of objection 1. latest compliance order attached
LIMITED
UMESH GARG VSSHREE Lkindly attach the compliance order and the latest order if any. 2.page no is 18 to 50.are pages double
304 28-07-2026 071010205 -07-
Il0alseRaatae BALAJI REFRACTORIES CO AlA-102e pagination in annexure.
RAJIV CHAKRABORTY VS. 1.as per the compliance order the reply was to be filed with in one week. 2.court fee 1rs missed on
305 22-07-2026 0710102133542019/5 -07-
HEM SINGH BHARANA 21072026 vakalatanama. 3.kindly attach the latest compliance order in pdf
CHIRAG JAIN VS. MR
NARENDER KUMAR
SHARMA RESOLUTION 1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
306 16-07-2026 0 -07- y d
TLLs21 006 PROFESSIONAL OF Sl Compliance Order was uploaded in the index.
INDIRAPURAM HABITAT
CENTRE PRIVATE LIMITED
GRAPECITY FOUNDATION e\
307 17-07-2026 0710102047532026/4 VS. GRAPECITY INDIA 21-07-2026 1. kindly mention the main case number in index. !
PRIVATE LIMITED \‘ } '
o 0 by
v ¢ ‘V\'/J




KRISHEN BANS BAHADUR

1. kindly remove the repeat PDF. 2. As per the Compliance Order, the reply was required to be filed within the

& ORS VS. THE stipulated period four weeks. However, there has been a delay in filing the same. Therefore, you are requested
-07- 0 -07-202
08 15412005 SEHILOAAEEIAS INSTALMENT SUPPLY 2107 6 to kindly file an Interlocutory Application (IA) seeking condonation of delay. Kindly ensure that the document
LIMITED for which condonation of delay is sought is also annexed to the IA and included in the PDF as an annexure.
GKM STEELS VS. NKG s . . 3k . «
309 30-05-2026 0710102044062026/1 INFRASTRUCTURE 21-07-2026 1. Order da.xted 11.06.202§ missed in pdf as per men'tloned.m index also attach latest order. Kindly mention the
date on which the Compliance Order was uploaded in the index.
LIMITED
i o v . . s
or. saTist CruaNDIA & B ety o o St o o g U T
310 [13-03-2026 0710102020002026/1 ANR VS. REGISTRAR OF  |21-07-2026 uptica een up « RIngly Femove the cupicate entny, 2. Xndy atach the Lompiance Lireer
and the latest order, if any. Also, please mention the date on which the Compliance Order was uploaded in the
COMPANIES DELHI il i i
Index. 4. Proof of Service is missing. Kindly attach the same.
g;i%;iD::Igi)%st ) As per the Compliance Order, the reply was required to be filed within the stipulated period one week .
311 27-07-2026 0710102022712025/1 RESOLUTION 21-07-2026 Howtfvcr., there has b?en a delay "f filing the sam.e. Therefore, you are requested to km('ily file an Inferlocutory
Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
PROFESSIONALOF SHREE is sought is also annexed to the IA and included in the PDF as an an
AMBIKA IMPEX LIMITED B an udedt THALARRCTESS
IDBI TRUSTEESHIP **No, of Objections** 1. Kindly attach the **Compliance Order** and the latest order, if any. Further,
312 18-07-2026 0710102071192024/5 SERVICES LIMITED VS. 21-07-2026 mention the date on which the **Compliance Order** was uploaded in the **Index**. 2. **OCR is missing in
MR. SACHIN JAIN the Annexures**. Kindly ensure OCR is applied to all annexure pages.
LAKSHEY JAIN VS. PUSHP
313 15-07-2026 0710102033242026/4 STEELS AND MINING PVT (21-07-2026 1.as per the compliance order the reply was to be filed with in one week.
LTD
MS D LIGHT ENERGY . " . . .
314 |18-07-2026 0710102043132026/1 PRIVATE LIMITED VS. 21-07-2026 ‘C::"ldliyn ::‘g:rhdg;ewigrzpll;:r:; ?::;: ;a:ge;he latest order, if any. Also, please mention the date on which the
ALOK TRIPATHI P P i
MS D LIGHT ENERGY . . s . "
315 |18-07-2026 0710102043122026/1 PRIVATE LIMITED VS. 21-07-2026 g’:'1i::1'::'(‘)‘r’:i“erc\°v:'s"l"‘“l':;2?‘; ‘i’::::‘:n:':x"‘”“ order; iy, Slvy, please mention thecats enmwhich the
ALOK TRIPATHI a v .
CHAMPION COMPUTERS **No, of Objections** 1. The file is incomplete. Kindly upload the complete file. 2. Proper bookmarking and an
316 18-07-2026 0710102040372026/2 PRIVATE LIMITED VS. 21-07-2026 index with correct pagination are mandatory. Kindly ensure that the same are provided. 3. Kindly provide the
HDFC BANK **Affidavit of Service**.
RAJESH KUMAR PAREKH
RESOLUTION
;%SEEZS;gRNéAET%F‘%HD 1. Sign missed on every page of reply. 2. Kindly attach the Compliance Order and the latest order, if any. Also,
317 04-05-2026 0710102036362026/10 GAURAV MITTAL : 21-07-2026 please mention the date on which the Compliance Order was uploaded in the Index. 3. As per mention in index
SUSPENDED DIRECTOR OF Proof of service is missing in PDF.
CHD DEVELOPERS
LIMITED
UMESH GUPTA VS.
318 19-07-2026 0710102088142024/2 MEDIEOL 21-07-2026 1. one Rs. court fee missed on vakalatanaama in PDF.
- PHARMACEUTICAL INDIA | ’ ) :
PRIVATELIMITED
As per the Compliance Order, the reply was required to be filed within the stipulated period one week. .
DEEPAK MITTAL VSSH However, there has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory
2 ARpcize 0710102037292026/4 ANIL GOEL 105200 Application (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay
is sought is also annexed to the IA and included in the PDF as an annexure.
SBG STEELS PVT LTD VS. f 7
320 04-07-2026 0710102038692026/1 SATNAM GLOBAL 21-07-2026 1.both file are separately 2.kindly attach the compliance order and the latest order if any. |
INFRAPROJECTS LIMITED l/ (2 P 1‘\/ [ A L
. (\/ L\
(. 5/‘@\‘«' }
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M/S BIPIN INDUSTRIES PVT

321 07-10-2019 0710102406312018/2 LTD VS ABW 21-07-2026 Kindly attach Compliance Order
INFRASTRUCTURE LTD
RAM KUMAR
ADMINISTRATOR OF
AVIOM INDIA HOUSING
322 07-07- -07- ki i
7-2025 0710102058052025/2 FINANCE PVT. LTD 21-07-2026 L.kindly attach the latest compliance order
VSFEDERAL BANK
LIMITED
1. As per the Compliance Order, the affidavit Reply was required to be filed within one week. However, there
VAMAR VENTURES has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory Application
3 27-07-2026 -07-
23 Ur10302079852025/18 PRIVATE LIMITED 2172025 (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay is sought is
also annexed to the IA and included in the PDF as an annexure. 2. Kindly attach Memorandum of Appearance
1. As per the Compliance Order, the affidavit Reply was required to be filed within one week. However, there
has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory Application
VAMAR VENTURES (IA) secking condonation of delay. Kindly ensure that the document for which condonation of delay is sought is
324 27-07-2026 0710102079852025/19 21-07-2026 also annexed to the IA and included in the PDF as an annexure. 2. Kindly attach Memorandum of Appearance
PRIVATE LIMITED . 1 . 5 P
in pdf. 3. Please note that page No. 45 is cut from the right side, resulting in incomplete and unclear content.
Kindly upload clear and complete copies of the said page, ensuring that no portion of the text or document is
cut off.
1. As per the Compliance Order, the affidavit Reply was required to be filed within one week. However, there
VAMAR VENTURES has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory Application
325 27-07-2026 0710102079852025/20 PRIVATE LIMITED 21-07-2026 (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay is sought is
also annexed to the IA and included in the PDF as an annexure. 2. Kindly attach Memorandum of Appearance
in pdf.
MRS. MAMTA SHARMA VS.
AVOK ENGINEERING 1. Kindly attach Compliance Order and the latest order, if any. Also, please mention the date on which the
326 16-07-2026 0710102062362025/6 CONSULTING & 21-07-2026 Compliance Order was uploaded in the index. 2. Kindly specify the date of the order that has not been
CONTRACTING PRIVATE uploaded instead of mentioning only that the order is not uploaded.
LIMITED
JUGAL KISHORE VS. As per the compliance order, the Memo and the NCLAT order were required to be uploaded and filed within
327 16-07-2026 0710102002522026/1 20-07- 5
! PUNJAB NATIONAL BANK 0-07-2026 three days. However, there has been a delay in complying with the said order.
As per the order, **Respondent Nos. 2, 3, 4, 5, 7 and 8** were directed to pay costs of **¥10,000/- each** to
the **Prime Minister&#039;s National Relief Fund** and file proof of payment. However, only **one payment
BADAL MITTAL VS. PAYAL receipt of ¥10,000/-** has been annexed. Kindly specify **for which Respondent(s)** the attached payment
328 25-07-2026 07101020 -07-

MR0uTvaz026H INTERNATIONAL LIMITED A-07-2026 receipt pertains. If the receipt relates to only one respondent, kindly mention the same by way of a note. If
separate payments were made for each respondent, kindly annex the respective payment receipts for all the
concerned respondents.

T ANMAI PLANTATION no of ob]ec.tmns: - 1. Please note that page(s) N.o.24 is cut from the side(s), r:esultmg in mco'mplete and unclear

PRIVATE LIMITED VS content. Kindly upload clear and complete copies of the said page(s), ensuring that no portion of the text or
329 01-05-2026 0710102035522026/2 REGISTRAR OF 20-07-2026 document is cut off. 2. As per the Comp'hanc'e Order, the copy of memo was required to be filed within one

COMPANIES NCT OF DELHI week. However, there has been a delay in filing the same. Therefore, you are requested to kindly file an

I Interlocutory Application (IA) seeking condonation of delay. Kindly ensure that the document for which

condonation of delay is sought is also annexed to the IA and included in the PDF as an annexure.

SANJIV RAI MEHRA & ORS. **QObjection:** 1. Since there is a delay in compliance with the Court&#039;s direction, the matter can be

VS. CONCEPT CAPITAL processed only after the delay is condoned by the Hon&#039;ble Court. Kindly attach the **order condoning
330 18-07-2026 0710102017762024 -07- :

2048 INFRA PROJECTS PRIVATE AL the delay** or the **application for condonation of delay**, if filed. Thereafter, the file will be pl‘rocessed |
LIMITED accordingly.
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GYANESHWAR SAHAI

**No, of Objections:** 1. As per the Compliance Order, the Affidavit was required to be filed within one week.
However, the same has been filed beyond the stipulated period. Therefore, kindly file an **Interlocutory

a3l F0R-R0es (ISR USAIZ0ZS VSKAMLESH JAIN 02026 Application (IA)** seeking condonation of delay. The document for which condonation of delay is sought shall
be annexed to the IA and included in the PDF as an annexure.
1. As per the Compliance Order, the affidavit Reply was required to be filed within one week. However, there
VAMAR VENTURES has been a delay in filing the same. Therefore, you are requested to kindly file an Interlocutory Application
92 27053026 0710102079852025/17 PRIVATE LIMITED 20-07-2026 (IA) seeking condonation of delay. Kindly ensure that the document for which condonation of delay is sought is
also annexed to the IA and included in the PDF as an annexure. 2. Kindly attach Memorandum of Appearance
MRS. MAMTA SHARMA VS.
AVOK ENGINEERING **No, of Objections:** 1. Kindly prepare the note in the Index properly and ensure that it is complete and
333 16-07-2026 0710102062362025/7 CONSULTING & 20-07-2026 accurate. 2. Kindly attach the compliance order and the latest order (if any) in the PDF and update the Index
CONTRACTING PRIVATE accordingly.
LIMITED
ROYAL ELEGANCIA
APARTMENT BUYERS
ASSOCIATION VS. CANARY
gfiﬁﬁ{g[ﬁggscmnw **No, of Objections:** 1. Kindly affix the Court Fee Ticket in the designated blank space. 2. Kindly attach the
334 18-07-2026 0710102051562026/2 20-07-2026 Compliance Order and the latest Order, if any. Also, please mention the date on which the Compliance Order
S e was uploaded in the Index
RESOLUTION APPLICANT P .
CONSORTIUM THROUGH
ITS PRESIDENT
AUTHORISED SIGNATORY
No of objection 1. book marking mandatory as per index with pagination 2. as per the compliance order the
DR. PREET ANAND VS. C.P. proof of service was required to be filed with in three days are granted however a delay in filling the proof of
335 24-07-2026 0710102055472026/1 WORLD LINES PRIVATE 20-07-2026 service therefore you are requested to kindly file an interlocutory application (IA) Seeking condonation of
LIMITED delay. kindly ensure that the document of which condonation of delay is sought is also annexed to the IA AND
included in the pdf as an annexed
ANISH SANGHAI VS.
336 26-07-2026 0710102019142026/1 ASHIMARA HOUSING 20-07-2026 1. Pagination missed in bookmarking.
PRIVATE LIMITED
**Qbjection** 1. Kindly attach the Compliance Order and the latest order, if any. Please note that the order
VEKAS KUMAR GARG attached is **not** a Compliance Order. If there is a Compliance Order in the matter, kindly attach the same.
337 09-02-2024 0710102013432024/6 VSKUNWARPREET SINGH 20-07-2026 Otherwise, please mention in the Index that the filing is being made voluntarily and not pursuant to any
Compliance Order. Also, mention the date of upload of the Compliance Order in the Index, wherever
applicable.
MANPREET SINGH VS. IRIS s X . . o Jen e
338 27.07-2026 0710102094662025/8 ASSOCIATES PPRIVATE 20-07-2026 rlmzof objections: - 1. Kindly ensure that the PDF is properly bookmarked with correct pagination in volume-
LIMITED 3
&amp;amp;quot;no of objection 1. as per the compliance order the reply was required to be filed with in one
VIVEK PARTI RESOLUTION weeks are granted however a delay in filling the reply therefore you are requested to kindly file an
_07- -07-2026 W " A o .
239 AEalnD OALOURINHDAAZE/ PROFESSIONAL 20720 interlocutory application (IA) Seeking condonation of delay. kindly ensure that the document of which

condonation of delay is sought is also annexed to the IA AND included in the pdf as an annexed ]
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ROYAL ELEGANCIA
APARTMENT BUYERS
ASSOCIATION VS. CANARY
GREENS BUYERS
WELFARE ASSOCIATION

1.kindly attach the compliance order and the latest order if any also please mention the date on which the

e 15032026 DE01020315520 2611 COMEMBER OF THE 2072005 compliance order was uploaded in the index.
RESOLUTION APPLICANT
CONSORTIUM THROUGH
ITS PRESIDENT
AUTHORISED SIGNATORY
**No, of Objections:** 1. OCR is missing. Kindly apply OCR to every page of the PDF and re-upload the
corrected PDF. 2. Kindly merge all documents into a single PDF. 3. The Affidavit is incomplete as the **first
ARUN KUMAR JAIN VS. page is missing**. Kindly upload the complete Affidavit. 4. Duplicate copies of the Affidavit have been
341 18-07-2026 0710102042452026/8 ASIER METALS PRIVATE  |20-07-2026 uploaded. Kindly remove the extra/duplicate Affidavit and upload a single complete copy. 5. **Pages 40 to
LIMITED 48** are missing from the PDF. Kindly upload the complete PDF with the missing pages. 6. Kindly ensure that
the PDF is properly bookmarked with correct pagination. 7. Kindly attach the Compliance Order and the
latest Order, if any. Also, please mention the date on which the Compliance Order was uploaded in the Index.
BENCH WALK LAW VS.
342 15-06-2026 0710102064432025/6 FUTURESOFT SOLUTIONS |20-07-2026 2. Pagination mandatory in bookmarking. 3. OCR missed in page no 6and 7.
PRIVATE LIMITED
RAM KUMAR VS. MS. no of objections: - 1. Kindly attach the Compliance Order and the latest order, if any. Also, please mention the
343 06-09-2025 (710462078792025/13 KAJAL ILMI 20072026 date on which the Compliance Order was uploaded in the Index. 2. OCR missing
AT CYANCHAND JAIN Vi **No. of Objections:** 1. Kindly ensure that the PDF is properly bookmarked with correct pagination. 2. The
COMMITTEE OF "k v Wl o el s
CREDITORS OF COAST volume-w1§e Index** is missing for **Volumes I, I1, and III**. Kindly provide a separate Index for eac.h
TOWN PLANNERS PRIVATE volume. 3. Kindly ensure that all annexures bear the endorsement **&quot;True Copy&quot;** along with the
344 04-05-2024 0710102038842024/2 20-07-2026 signature on every page. 4. Kindly attach the Compliance Order and the latest Order, if any. Also, please
LIMITED LE. PHOENIX ARC ¢ R . < ¢ s
PRIVATE LIMITED mention the d'ate on wiflch the Compliance Order was uploaded in the Index. S. Kmd.ly ai:fi)f the requisite **33
Court Fee** in the designated blank space on the Vakalatnama. Further, the **date is missing** on the
(TRUSTEEX)R PHOENG Vakalatnama. Kindly mention the date and re-file the corrected Vakalatnama
TRUST FY22-16) ' ’
&amp;amp;quot;no of objection 1. as per the compliance order the reply was required to be filed with in one
VIVEK PARTI RESOLUTION weeks are granted however a delay in filling the reply therefore you are requested to kindly file an
el E07-2020 A0 PROFESSIONAL AlF-A0s6 interlocutory application (IA) Seeking condonation of delay. kindly ensure that the document of which
condonation of delay is sought is also annexed to the IA AND included in the pdf as an annexed
KANCHENJUNGA
346 15-07-2026 0710102035112026/3 SERVICES PRIVATE 20-07-2026 1.kindly attach latest order in pdf
LIMITED N
KANCHENJUNGA [
347 15-07-2026 0710102035112026/2 SERVICES PRIVATE 20-07-2026 1.kindly attach latest order in pdf /
LIMITED / 8
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\V Srishti B Shah

Deputy Registrar, NCLT New Delhi
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